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( SE RULE -4 ) 	 \ 

C •fE. L ADMI N I STRATI V E T RI BU NA L 
GUUAHATI OENCH 

GUWAHATI 

9RDER SHEfl 

Origiuiai Application No 

Misc. Petition No. 	
/ 

Contempt Petition No 

Reieu APPlication No, 	
/ 

Rpplican (s) 

Re s p0 n dent (s) 

Advocate for the Apljca 	(s 

Advocate for the Respofldeflt(g) 

Notes of the Registry 	Date 	
Order of th• Tjbuqi 

-HH ------ 	-------_- - 
21.2. but 	 2003 	

issue notice to show Zama i 	

cause as to why this application 
(1' 	

shall not be admitted, 

/
/ 

Also issue notice on the 

) repondenta to show cause as to 

D. Regfstr I by four weeks. 

Th,the.eantirne the resporr  

dents are ordered not to make 

recovery of SDA already paid to 

the applicant till - 

dated, 

List the case on 28.3.2003 

J 
Vice-Chairman  r 	I 

1JVo/ 
	bb 

G5 	---- 	6-4- 
aA' C't-- 



W\ 	 0.A.03 

Ot4,2ow Rafo. ,3 	28.3.2003 	List again on 254. 2003 
)oi 	

to enabi e the respondents to file 
reply. In the meantime 1  interim order 

dated 21.2.2003 shall continue to 
operatQ 

Vice-Chairman 
Mb 

25.4,2003 	Put up again on 30.5.2003 

to enable the respondents to file 

reply as prayed by Mr. A.Deb Roy, 
(7 

	

	 larned Sr. C.G.5.Co for the respon- 

dents. 

Vice-Chairman 

mb 

30,52003• 	Written statement has been filed 

by the respondents. Put up again on 

• 3.6.2003 for admission. Endeavour 

shall be made to dispose of the same 
• 	 at the admission stage. 

• 	 Vice-Ghairman 

mb 



O.A. 30/2003 

3. 6. 2003 
	

present : The Hon'ble Mr. Justice 
D.N. Chowdhury, Vice-Chairman. 

The issue relates to payment 

of Special Duty Allowance (SDA). The 

applicants are 25 in number who were 

working group 'C' and 'I)' cadre in the 

Canteen Store Department, Missamari 

save and except applicant No.9 who was 

posted at Port Blair canteen Store 

Department at the time of filing this 

application. 

Considering the nature of the 

cause of action and relief sought for, 

the applicants were allowed to espouse 

their cause in a single application 

under Rule 4(5)(a) of the Central 

Administrative Tribunal (Procedure) 

Rules, 1985, 

hccording to the applicants, 

they were paid SD?L in terms of memoran-

dum dated 14.12.1983, 1.12.1988 and 

2297.1998 and the same was sought to be 

stopped whereupon the applicants moved 

this Tribunal by the O.A. 

The respondents submitted 

written statement and contended that in 

view of the decision rendered by the 

Supreme Court in S. Vijaya I(uniar and 

Ors. and like cases the Ministry of 

Fiance issued appropriate direction 

for taking appropriate measure in regards 

payment of SDA vide communication dated 

29.5.2002. According to the respondents 

5DA is admissible only to civilian 

eployees posted from the outside 

region and not others. The decision of 

the Supreme Court in U.0.I. & Ore. Vs. 
Sh. S. Vijaya Kumar & Ors, has clarified 

the same. It was also mentioned that SDA 

would not be payable merely because of 

a clause in the appointment order 

relating to All India Transfer Liability.1 

I have heard Mr. M. Chanda, 

learned counsel for the applicant and 

Contd/_ 



1 L 
• 4-wi. d2lf r1 

S . 

c' J- 
• 	 .• 

3.6.2003 also Mr. A. Deb R4, .1 ea ,6i'i r 

C.G.S.Co for the respondents at 

length. 

• 	 In view of the decision 

rendered by the Courts, the matter 

of payment of SDA is no longer 

unresolved. Normally, SDA is admiss 

• 	 ible to the employees posted at 

North-eastern region from the out-

side region. As a matter of fact, 

the same was clarified by the 

Cabinet Secretariat (E.A. 5ection) 

vide cab. dectt. UO. No. 20/12/99-
EA-1-1799 dated 2.5.2000. There is 

no dispute that the those otficers 

who belong to N.E. Region, subseque 

ntly posted from the outside region 

have aommon All India Seniority and 

All India Transfer Liability are 

eligible for the SDA. As per memo-

randum mentioned above the applican-

ts are also eligible for the SDh. 

The applicants were either posted 

North East,.on public interest or 

transferred out from North East and 

posted out who were subsequently 

reposted In N.E. Region.  The above 

communication clarified and resolved 

the Issues in favour of these 

applicants. In the circumstances, 

3 , - 	. 	 • 	it would not be appropriate to deny 

y 	
the claim of the applicants. 

Accordingly, the application 

is allowed in the light of the 

decision of this Bench in O.A. No. 

88/2001 disposed on 12.9.2001. 

-'-- )'- 

 

The application is al lowed. 

cA 	l/br, A' 1-LL 	 No order as to costs. 

Vice-Chairman 
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IN THE GAUHATI HIGH COURT 
THE HIGH COURT OF ASSAM;NAGALAND;MEGHALAYA;MANIPUR; 

TRIPURA,MIZORAM AND ARUNACHAL PRAJESH) 

WRJT PETITION(C) NO0 2472 OF 2004 

1. The Union of India, 
Represented by. the Secretary to the 
Govt. of India, Ministry of Defence, 
New Delhi. 

.2. .The General Manager, ............... 
Canteen Stores Department, 
Ministry of Defenáe, 
Govt. of iNdia 
Adèlphi 119, MK Road, 
Murnbai- 400020 

3. The Area Manager, 
Canteen Stores Departthent, 
Missamari, Assarn. 

... ..PETITIONERS 

-versus- 	 S  

1 Sri Ranjit Sutradliiar 

2 Sri Biman Behari Das 

3 Sri Hemanta Kr Deka 

4. Sri Z Rangkhum 	S  

5. Sri NC Kachari. 	 S 	

55 

6. Sri PC Malakar 

7. Sri BD Sharma 	S  

8. Sri DK Dutta 	. 	 S  

9. Sri SC Rabha 	. 

10 Sri Paresh Sutradhar 

11. Sri Kasim Ali 	 . S  

S 	 . 	

. 	 / 	

•5• 	

S 

*. 44/ 



12.SrilNath 

13.Sri Lakheswar Das 

14.SriDCDas 

15.SriPCDas, 

16.Sri Ramzan Au 

17.Sri Ganesh Kurnar 

18.Sri Debeswar Das 

19Sri Kaj1 Ch. Das 

20.SriSPNeog 

21.SriNCBoro 

22.Sri NC Boro 

23.Sri NC Rava 

24.Sri'Anthony Topna 

25.SriHKDas 

26.SriBCNath 

All are working .G1e, C. and D cadre andpQsted 
in the Canteen Stores Department at Missaman, 
Asam except senal No 9 who is posted on ransfei in 
Canteen Stores Department at Port Blan 

RESPONDENTS 

PRESENT 
HON'BE MR JUSTICE ANJAN GOGOI 
HON'BLE MR0 mSTIcE.cQUpADHYAY 

For the petitioners 	 Mr B Pathak, 
Central Govt. counsel 

For the respondents 	: 	S Dutta, 

---= 
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Date of hearing & 
Judgment 	 : 	15.7.2009 

.4 
JUDGM'ENT&ORDER 

(ORL) 

Ranian Goqoi, J 

Aggrieved by the order dated 3.6.2003 passed by the Gauhati 

Bench of the Central Administrative Tribunal in Original Application No. 30 of 

2003 )  the Union of Jidia has instituted the present proceeding under Article 

226 of the Cbnstitution. By the aforesaid order, the learned Tribunal has held 

the respondents herein, who were the applicants..before the-learned Tribunal, 

to be entitled to Special Duty Allowance (SDA) in accordance with the Office 

Memorandum dated 2.5.2000. 

We have heard Sri B .Pathak, learied Central Govt. counsel 

appearing on behalf of the writ petitioners and Sri S Dutta, learned counsel 

for the respondent Nos. 1 and 2. 

We have perused the order of the learned Tribunal . dated 

3.6.2003 and. the Office Memorandum dated 2.5.2000 on which reliance has 

been placed by the learned Tribunal in coming to the impugned conclusions. 

The materials on record indicate that the applicants before the 

learned Tribunal i.e. the respondents herein were working in Group-C and D 

posts in the Canteen Stores Department at Missamari except the applicant 

No.9 who was posted at Port Blair Canteen Stores Department on the date 

when the learned Tribunal, was moved. The applicants belong to the north-

eastern region and were posted out of the said region, whereafter, they have 

been brought back to the north-eastern region by way of transfer. 

Accordingly, a question arose as to whether they would be entitled to SDA on 

being re-posted in the north-eastern region. The learned Tribunal taking note 

of the contents of the Office Memorandum dated 2.5.2000 came to the 

I 



/ 	
YSPECTL 'rcsNGE 	 p  

conclusion that the said Office Memorandum clearly provided that employees 

:like the applicans are entitled to paymnt of SDA and, accordingly, allowed 

the Original Application. Aggrieved, the Union of,lndia ha intituted the 
present proceeding. 	 .. 	 - 

Under Clause (iv) of thOffie Memoranum dated 2.5.2000 "an 

employee hailini from NE Region, posted to NE Reion initially but 
subsequently trartsfrred...out of-NE -Region but re-posied to NE Region after 
,soihetime 'serving in non-NE legion" is entitled to payment of SDA:• The 

provisions of Clause (iv) of the Office Memorandun being clear and 
I 	 1 

unambiguous and the applicants having belonged to the said category; thete 

can be no rnanier of doubt that th6 learned Tribunal had correctly 	: 
determined the entitlement of the ap1icarits before it (resondents therein) for 
payment of SDA 

. 	 1 We, therefore, unhe'sitatingly, take the viw that no infirmity is 
I 	 1 	 • 

disclosed in the orFler of the learned Tribunal so as toftequire any interference 
byüs. 	 L 	 1. 7 

IA 

S.. 	 • 	

.5. 	 5, 	

S 

7 	The rit petition, consequently, is dismissed Howeve in the 
facts and circums ttance of the case, tliere will be no order a to cost., 

	

Sd!- A C UPADHAYAY I 	 Sd!- RANJANG000I 
'dUDGE , 	 JUDGE  

	

Memo No. HC xx----44 	 R.M. Dtd. Q/ 
Copy forwarded for information and necessaly action to: - 

The Union of India, represented by the Secretary to the Government.f India- Ministry of Defence, New Delhi. 
The General Manager, Canteen Stores Department, Ministry of Defence, Government of 
India, Adeiphi 119 M.K. Road, Mumbaj- 400020. 
The Area Manager, Canteen Stores Department, Missamarj, Assam. 
The I/C Deputy Registrar, Central Administrative. Tribunal, Guwahati Bench, Rajgarh \/ 	
Road, Bhangagarh, Guwahati- 781005.He is requested to acknowledge the receipt of the 
following records. This has a reference to his letter.No.CAT/GHy/68,2001 JudL/543 Date 29.7.2004 	. 	 . 	 . 	 S  

Enclo:- 
 

	

I. O.A. 30/03 PartA 	 . 	• 

1ontr1 AdmitratJjJ' 	
5 	 'S I •i.:. 

. 	By order, 	. 

-- 	--I ---- 	 p 	

0 

L 	I 	 Asstt .Registrar (B) 8 JUL 2009 	 Gauhati High Cou rt, Guwahati 

	

Guwh Bench I 	 . 
- 	75_,_,_j 	

- 
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t ' 	
ENR7L A1)IilI1TPATI 	rRiJwAL, GUAHAT1 1 BENC1I 

: • 	• 	 Origin1 J\pplication No. 88 of 2001.   - 	 \\ 

Dtc of Oer : This thE: 12th Day of September, 2001 . 
: 	

- 	
0 	

; 

:., 	 • 	 . 	 . 	 . 	 - 	 - 	 - 	 ;• 

• 	 p 	
.-.........7 	 • 

1 	
The Hon'ble Mr Justice D.N.Chowdhury,Vice-Cha1rman 

The Hon blo Mr K.K.Sharma, Administrative :Mber l 

• .1:4 4.. 	4' 	 . 	 - 1. 	.: • 	 .5 	' 	 .4 

Sri Arnbika Majumdar  
on of late Chdkldc.har Majuuidar, 

"Resident of Jati.a, 

	

i t 	.,.Kahi1ipara Road, 	- 
Ouwahati-6 	 Applicant. I 

1 	
/ 

4 	
j 	By J\dvocate Sriihit..1c.nda • 	 1 	

, 

- 	rs us 	 - 	 S  • 	 S t 

	

- 	 . l 	 •'. 	
S 	

•• 	
54, 

S 	 •• 	•'  
1 Uni.Ori Of inia, 

through the Secetdry to the 	 4 	 4 	 H 
Government of India, 	 1 

Ministry of'.Defence, 	 - .. 	 S 	 • 

	

• New Delhi. 	 S 	 S  

.2-. The Headquarter Chief Engineer,  
• •. S 	 Eastern Corrunanc1 	- 	 - 

Fort 1'Ijlljacn,  

1: 
0 	

Calcutta. 
 

Chief. Engineer, 	 - 
• 5•ISS - 	 MES, Shillong Zone, 	 . 	 ., 	. 

S.E.Fa11S, Shillong 	 , 4 

• 	 4. The Area ACCOUntS dfficcr, 
 

i t  • 	 . MES Shillony'Zone . S 

fshillong. 	
- 	S 	 ••• 	. 	•• S  

- 
,The arrison Engineer,(I)(P) 

N45engi, 
 

	

Guwahti 	 Respondents 

17N
1 

B 	vocatP 3ri A Deb ioy, SrS,C.G.S.0 

H 
CHODHURY J.(vCJ. . 	S 	 ., 	- 	. 

4 	 l 	 4 	 4 	 4 	4 

This 	antlappliCatiOfl under Section 1 19 of the 

'I 	 1 	i 	 .4 4 44 	4 	 4 
AdIluniStrativC Tribunals ACt 1905 seeking for a direCtiOnl 

on the 

 

responadn"t for granting Special'DUty Allowance (sDA) 4 

S 	• 	 11;j: 	S 	 ••• 	 • 

	

• 	in terms ofLQfie i'iemorandurn dated l4.12.8,' 1 .12.96 

	

I 	
4 4 	 I 

• 	22.7.98 and 12196. The applicant no dôht'. belongs 

North Eastrrn Region. He WS however pos.toçl out of North 

contci 



. 	. 	 . 	 . 
• iI.• 	 ' 	 , 	: 	• 	 . 	

: 

,. 	
; 	 1 

•\ 	

) 	- 	2  
! 	

( 	 ! 

Ea:terfl R&i 	vIJC orE'r: 	te'J 21 .11 .90 whereby 

poLeQ to 9i)r 	n prOrniCn to th post o Euperin- 

• 	 tedent B/R 	. puLsunL thereto he joined in Ba1asCre. 'F 
0 

• 	on 31.12. 	nJ subsequentlY reposted to North Eastern 

1 	
: 	

' 	 • 	
0 

I 	 Re4iOn Attcr serving outside the NothEa,terrr1 Region 
IS 

the applicant } 1
uquarelY cvured by the 11rectiOfl 	

4 

conLalned in Ddra 	clause (iv) of the Cabinet ecrctariat 

ccnlrnUfliC3tiC'na 	2.5 .200. 	
:1 

II 

41 Th 	nLi i LUfl 1 3' 
c(itdIng1y a'1owcd nd t hc 

I 	 J/ 	I 	
14 	 J 

1ondenL 	''cctd 	cnt1nuejto )aY SÜ to 4  the 	
44 

1 	
p)licant in 	u thc ffice M6oralt1rn dtrd 14 12 

and 17 1 96 	 1 

ThLr shi1 however, he no order as to costs. 

• 
- 	t 	 - 

' 
\ 	

,• 

' 	 • ' 
	5d/r4 ENBEB (Adrn) 

/• ' 	 - 	-. .---. 	
'H 

rrfi 
A 

V 

ttJ 	O(i 
pg 	 n 

&i,r 	 Trior) 	 - 

'ilt; 	
0 

vz' 

"ch. Guwh. 	• 	 .• 

I 	 1 	

- lL 	 44 	
I 

I 	

Jr 	
4 

4 	

I 	

I 	

II 
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n te 	 / 	 lL  L 
_.( 	

t fleview ADplicotin No 
 

iP11nt(s) 
I 	 I 

Respondent(s)A)f j 

• 	0dbcte for Appli cant 	 A 1 

• Advocate for 

Note.s of the Regist 	Date ' 	ORDER OF ThE TR 

	

- 	• 	 iBU NAL 

4. 

	

rill : h"( 	• Oio. and also Mr. N.Chanda larned counsel U. 	
q(.rr0 the Respondent8. 	

0 	 0 

	

•• 	
' 	 I'! 	 0 

Mr. M.Chanda, learned counelapp5arj, g  
•for th Repondent/A ppijcant stated that 

8iX months period already is over From th 

	

0 	 • 	
• date or passing or the orde. Th.erPore, 

hou1d not be given any .  Purther jipn 1 	' of time 	 n to the Reapons Unionp1Jnjal 
I 	 •' 	

j  

	

t- -- 	G 	 Houv or, Pconsiderirthekflatjrs 	the éas& 
1 	 and other ralevaht Pacts, 	e appijoanlunjon p 	 th 	 t 

1 

	

I 	
0 1' 1 n di a n ead to t e g ra 7n t ed 8 om 0 m 0 FO ti N .  

	

c 	\) 	
to omply ith th JgmeL.& Accorjngl3u 

C 	
on t !io tim e is a lid d to 7t he U n on o I n di a L 

'The application it 	o!igly dis pa s 
) 	 I 	 Ik*1 	I 	I 

1 
/ 	0 	

0 	 • 	
s/ ICDAIRMAN 	000 0 	• 	 • 	 • 	

• 	I 

0 	0 	• • 

jttf)  tM!' 0 	
• 	0 

• 	0 	 • 	

• 	0 

..h 	

0 	 • 	0 	000  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 	 ) % 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

O.A. No.30 of 2003 

Si1. R a n j .i t; Su tradhar & Ors 

)nion of i:nd:ia & 

12091990 	Clause of ill India Transfer Liability are 

28071998 	stipulated in the individual appointment 

31.01.1979 	letters. 

003. 1990 

14121983 	Govt. of India, Department of Expenditure. 

Ministry of Financ:e 	issued an OM. pranted 

ce. rtain L:enefit 	to the Central Government 

Civilian e! Tip I o y e e 	working 	in 	t h e North 

Eastern 	reqion 	with all 	India 	transfer 

1 iahi 11 ty One of such benefit is special 

duty all.o.nce at the rate 25 of the Baa Ic 

pay. The rate of Special Duty d1 oance was 

subsequen t;iy modi I led to the extent ;1t the 

rate of :12 and half percent of has ic pay by 

the 0M. dated  

E A 

pi' 



V 

I 

t~ 

0051992 

3072001 

July 1992 

eb1992 

9,11997 

01 . 05 . 2001 

an 1991 

7012002 

1121990 

uly 1997 

16031993 

' une 1993 

ct, 1995 

9072002 

1 L072002 
3061997 

1995 

ug. 1991 

2 1.08 . 1996 

Ø1.082001 

0.01 . 2002 

12.06.2001 

7. 08.1996 

6, 04 . 2002 

sept. 2001 

.03 02 

A ll the applicants were transferred and 

posted in different places outside the North 

Eastern Region in public interest and 

subsequently they have been reposted to this 

Region. 

Individual representation submitted to the 

Respondents praying for continuation of 

payment of Special Duty Allo wance. 

Correspondences were made by the local 

authority with the Headquarter Office, Mumbai 

recommending entitlement of Special Duty 

lloance in the case of the applicants. 

9,5.2002 	Govt of 	India Ministry of 	Finance, issued 

L07,2002 	O.M. dated 	29.05.2002 'jherein 	it is 	stated 

t hat 1: he 	amou n t 	paid on 	acc;cu n t of 	SDA 	to 



1 
it 

.4 

mali qible oersons a f t;er 5 10,2001 will he 

recovered In view of the decision of the 

Supreme Court in Civil Appeal No 7000/2001, 

arising out of SL.9 No. 5455 of 1999 and the 

;a j :;$ Memoran dum was I o rwa rded vi dc. CSD order 

dated 10 72002. 

Respondents surprisingly effected recovery in 

respect; ot applicant; nc.:. 2 as such other 

app li can t;s are apprehending that recovery of 

SDA may also be e I I ect;ed at any momeri t to 

them by the Respondents 

02052002 	Cabinet Secretariat issued letter dated 

25.2002in consultat;ior -i with the Ministr - y of 

F 1tr3riCe, Department of e::<penditu re clari fy nq 

the entitlement; of Scecial 1::uty Allowance, to 

the Can t;ral Govt;. Civil ian employees belong 

to NEReqion, 

P R A Y ER 

8,1 That t;he Hon bie Tribunal be pleased to declare that 

the 	applicants 	are entit;led 	to 	draw Spec:ia 	(Duty 

Allowance 	in 	terrris of the 	O.M. 	dated 14.12.1983 

1.121985 	and 	in 	terms of 	O.M. 	dat;ed 22.71998 	and 

also 	in 	the 	1iht 	of the clarif ic:atlon issued 	by 	the 

Cabinet 	Secretariat; 	after consultation with 	the 	Dovt;. 

\)O 



of 	India,, 	Ministry 	of 	Finance, 	Department 	of 

E:x:penditure dated 252000(AnneXure"VI) 

5 2 That the Honbie fribuna.:L be pleased to declare that 

the respondents are not en Li Lied to make any recovery 

of SDA which is already paid to the applicants and 

further be pleased to direct the respondents to refund 

the amount of SDA already recovered from the salary 

bill of the applicants. 

. 3 That the Hon ble Tribunal he pleased to direct the 

respc'n den i:si: to pay 1: he ar rear Special ( Duty) Al iowan ce 

from the res active date of discontinuation of the said 

allowance to the individual. applicants. 

614 Costs of the application 

5 Any other relief (a) to which the applicant is en Li Lied 

as the Hon ble. Tribunal may deem f i t and proper.  

INTERIM PRAYER 

Durinq pendency 	oft his app! icaticri • the 	applicant 

prays for the fol lowing relief 

That the Hon ble fribunal 	be pleased to direct the 

resppndents not to make any recovery of SDA which is 

al. ready paid to the applicants. 
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I IN THE CENTRAL Al HMS AWEIR1WJ NAL 

GUWAHATI BENCH 

ita Anr1ic.atinn under Section 19 of the Administrative  Tribunals Act, 1985) 
rn ' 	 -- -- 

i:he case of 

Sri fanjit Sutradhar 

\/ersus - 

Uni orr of 	in di a & 01:; hers 

(nnexUre 

10 

Appl 

Veri. 

I 	(Series) Copy 

copy  

in" 14.1 

Copy 4 111(Series) IV(Series) Copy 

LL 
[T 	O7 V(Series) Cop 

26 

26 

08. VI Cops 

jdatE 

Cae 

1 

0. A. NOL_J2003  

ppl .ic.ant: 

e:ori den tS 

INDEX 

PartiCuia$ 	 Page 

2.1983 

of transfer and posting orders 

 Representations dated 	53 

of letters dated 27.8.96 

.2002, Sept. 2001 2-4-ee2, 

.2002 and 10,7.2002, 0 
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IN THE CENTRAL ADMENISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

pplication under Section 19 of the Administrative 

Tribunals Act 1985) 

0. A. No. 	 /2003 

.1. 	S 	Rani it Sutradhar r 	 (8017) 

L0(S) 

2 	Sri Biman Behr3ri Das(1651) 

ccou ri tan t 

II 
Sh1iHemanta Kr. Deka (2191) 

4 ,-,5 I-j Z. Rangkhum (2476) 

Se'urity In charge 

Sri N.C. Kachari(2172) 

3K-lI 

Sri P.C. Halakar(2075) 

3Kic-  I I 

7 	Sr-11  

8 	Sr V. DK,Dutta(2076) 

SK al I I 

AL 

On 

1 
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Sri S.CRabha(2362) 

3K-Ii:t 

1. C 
	

Paresh Sutradhar(565) 

Mazdoor- 

11 
	

t1 Kasirn Ali(4681) 

Mzdoor 

12 
	

Sri INath(4720) 

Mazdoor 

13 
	

Sri Lakeswar Das(4952) 

Mazdoor 

14 
	

ri DCDas(4915) 

/Man 

15, Sri PCDas(5066) 

'J/Man 

16 	'ri Ramzan 1i(5657) 

Mazdoor 

17.ri Ganesh Kurnar (5564) 

,1Man 

18J ri Deheswar Das(5261) 

/Man 

19, Sri Kalal ChDas(580O) 

k'/Man 

20. SH S.p, Neoq(5945 

W/Mn 
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21. Sri NCBoro(6046) 

Peon 

2. Sri NCRava(6045) 

U/Man 

Sri Anthony Topna(6222) 

U/Man 

24. Sri HKDas(5279) 

U/Man 

2 	Sri BCNath(6036) 

Clearer 

ADDlicants 

(All the applicants are working as Croup C and D cadre and 

posted in t:he Can teen Store Department at Missamari except 

sdri1 number 9. Presently serial no, 9 	is posted on 

tranfer in public interest 	at P(,.lrt Blair,  Canteen Store 

L:eartment Depot) 

The Un ioh of India, 

Represented by 'the Secretary to the 

Government of India, 	Mm istry of Defence. 

New Delhi. 

2. 	The General Manager 

Canteen Store Department, 

Go v e r n men t of In di a 



(V 
r 
	

-V 

- 	4 

"un stry of Deferice 

Ad SIP h-i 119 M K Road 

rn ai--400 020 

3" 	Manager, 

Depot 

is ;amari, Assam 

kv 

This 	application 	is 	made 	against 	ar bi tr-ary 

rec Lvery 	of 	Special 	(Duty) 	Allowance 	already 	paid to 

the applicants 	without 	'following 	the 	principles of 

a'tLrai justice 	and 	also praying 	for 	a direction 	upon 

the respondents 	to 	continue 	to 	pay 	Special 	(Duty) 

1' warice 	to the .appl icarLts 	as well 	as 	for payment of 

rrear 	Special 	(Duty) 	Allowance 	from 	the 	date of 

di4'ontia'tion .o.f 	the 	aforesaid' allowance in 	terms of 

'Ih Memorandum 	dated 	14.12.1983, 	1.12.1988 and 

271998 issued 	by 	the Ministry 	of 	Finance, 	tovt.. of 

Iridia, Department of Expenditure. New Delhi. 

I 
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he applicants declare that the subject matter of this 

p1 [cation is well within the jurisdiction of this 

Ion bie Tribunal 

he applicants further declare that this appi icat;ion is 

iled within the limitation prescribed unde rsection:21 

f the Administrative Tribunals Act 1985.. 

hat the applicants are the citizens of India and as 

ch they 	are entitled to 	all 	the rights 	protections 

d privileges as guaranteed under the Constitution of 

n d .i a 

hat all the applicants are presently,  wo,rking in the 

cadre of Group C and D under the 	respondent no.3 in 

le Can teen Store Depa rtrnen t Depot Mi ssarnar i except 

tppl [cant no 9 who is present:Ly posted a I: Port Blair,  

an teen Store Depa rt men t Depot f ram Mi seama r i 

4..3 That the applicants pray for permission to move this 

&pplication jointly in a single application under 

'Allection 4(5) (a) of the Central Administrative Tribunal 

[Procedure) Rules 1985 as the reliefs sought for in is 

eppl ication by the applicant are common ,, therefore they 

bray for granting leave to approach the Hon 'ble 

Tribunal by a common appi icat:ion 

3.. 

W. 

4. 

4.2 
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4.4 That all the applicants were Initially recruited on All 

india basis in different capacities and their 

I  appointment letter were issued from the office of 

Canteen Store Department,, Bombay now Mumbal. Some of 

the applicants were initially posted in different 

places outside the North Eastern Region and some of 

the applicants were although initially posted at North 

Eastern Region but subsequently during t heir service 

career transferred and posted outside the North Eastern 

Region and again they have been posted to North Eastern 

Region on transfer and all of them except: applicant 

no, 9 are now working in different capacities under the 

Respondent No , 3 at Mi ssama r I 

It is categorically stated that all the applicants 

are saddled with All India Transfer liability and a 

clause specifically to that effect is stipulated in 

their respective appointment letter. it is further 

submitted that the seniority and promotion of all the 

applicants are also maintained and made on all.....idia 

bas 

pplicants 	urge to produce 	those 	relevant 

documents in support of the :i r aforesaid contentions at 

the time of hearing of the Orig:inal ppl ication 

However a few copies of appointment letters/posting 

orders and common sen iority :i 1st are annexed her'eto 

and marked as Annexure'I :aerjes, 



11 H 

14 	That your 	applicants 	while 	serving 	under 	the 

respondents Government of India Ministry of Finance 

Department of Expenditure, issued an Off ice Memorandum 

under letter No. 20014/3/Estt.-IV dated 14.12,1983 

granting certain improvements and facilities to the 

Central Government Civilian employees serving in the 

North Eastern Region, As per the said Office Memorandum 

the Special (Duty) Allowance (in short SDA) has been 

granted to the C:ivilian Employees of the Central 

Government who are saddled with all India Transfer 

Liability, The relevant portion of the O.M. dated 

14.12. 1983 is quoted below 

The need for attracting and retaining the 

services of competent officers for service in the 

North Eastern Region comprising the States of 

ssarn, Meghalaya , Man ipur , and Tripura and the 

Union Territories of Arunachal Pradesh and Mizoram 

has been engaging the attent:ion of the Government 

for some time. The Government has appointed a 

Committee under the Chairmanship of Secretary, 

Department of Personnel and Administrative 

Reforms, to review the existing allowances and 

fan lit.ies adm:issible to the various categories of 

H  civil ian Central Government employees serving in 

the region and to suggest suitable improvements. 

The recommendations of the Committee have been 

1 ' 1 

	

	carefully considered by the Government and the 

President is now pleased to decide as follows 
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INTATARM 

Cen tral Government civil ian employees who have Al 1 

India transfer liahil:ity will he granted Special 

(Duty) Allowance 	at the 	rate 	of 	25 percent 	of 

basic pay subject 	to a 	ceilinq 	of 	Rs, 4O0/ 	per 

month on 	posting 	to any 	station 	in the 	North 

E:asterri 	Region, 	Such of 	those employees who 	are 

exempt from payment of income tax will however, 

not he eligible in addition to any special pay 

and/or Deputation (Duty) A:ilowance already being 

drawn subj ect to the condi t:ion that the total of 

such Special (Duty) Allowance will not exceed Rs, 

400/" P M Special Al Iowan ces like Spec is l 

Compensatory (Remote Locality) allowance 

Construction Allowance and Project Al I owance wil 1 

be drawn separately. 

It is submitted that after issuance of the Office 

-: 	 Memorandum 	dated 	14.12,1983 the 	Government 	of India 

e::<tended the aforesaid benefit: from time to time to the 

clvilian Central Government: employees working from time 

to time vide O.M. dated 1,12,1988 and 227..1998 and the 

said O.Ms are still in force. 

An extract of 	the O.M. dated 14,12,1983 is annexed 

hereto and marked as Annexure-Il. 
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That it is sta t:ed thai: the Canteen Store Department 

gran ted the benefit of Special (Duty) Allot ,%,ance to all 

the applicants on and from different dates on their 

post:inq at Missamari, Assam, However, the payment of 

the said Special (Duty) Allmlance has been arbitrarily 

stopped by the Respondent No 3 - on and from different 

dates in respect of the applicants that too without 

providing any opportunity or intimation in writing, It 

is also decided arhi t:rari ly by the Respondents to 

effect recovery of the Special (Duty)Al lowance already 

paid to the applicants by the respondents on their own 

fol lowing the instructions of the Headquarter off ice 

Mumba:i and accor d:inqly recovery have been 	e.ffect:ed in 

respect of some of the applicants. 

That it is stated that all the applicants are saddled 

with All India Transfer Liability and all the 

applicants served in different stations outside North 

Eastern Region either on their initial posting or,  on 

/ubsequent transfer f rom North Eastern Region, However,  

all the applicants are presently posted at Missa.mari 

under respondent no 3 except the applicant: nc. 9. 

Surprisingly, the payment of Special (Duty) allowance 

has been arbitrarily stopped following the instrctjons 

of the Headquarter office, Mumbai so far ;learnt by the 

applicants from a reliable source. The detail 

particu lars of transfer and postings outside the North 

Eastern Region in respect of the individual applicants 

are f u rn is lied hereunder : 
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Si, Name and Designation iName 	•of 	the 	Depot 

No. served 	outside 	NE 

- Region 

.1 Sri 	Ran,jit 	Sutradhar CSD 	Srinagar 	in 

(8017) 	LDC(s) Sept.'90 

2 Sri 	Biman 	Behari 	Das 

(1 	51) - 

.3 Sri 	Hemanta 	Kr. CSD, 	B..D.8ri 	Feb'89 

D e k a (2191) 

4 Sri 	Z. 	Ranqkhum 	(2476) Base 1epot, 	Menumabi 	in 

Security in Char 1990 

5 Sri 	N.C.Kachari(2172) CSD 	Port 	Blair, 	May 

SK-II 1999 

6 Sri 	PC.Maiakar(2075) CSD, 	Baghdoqra1in 1978 

SK'-II 

7 Sri 	8.D.Sharma(2733) CSD, 	Srinagar in Nov.92 

LDC(S) 

S Sri 	D..K.Dutta 	(2076) 	SK- CSD, 	Baghdoqra 	in 

II Dec.'90 

9 Sri 	S.C.Rabha(2362) 	SK- 

II 

10 Sri 	Paresh 	Sutradhar 

(5665) Mazdoor . 

.11 Sri 	Kasim 	Aii(4681) CSD, 	Baqhdogra, 	in 

Mazdoor Jan. '94 

.12 Sri 	I.Nath 	(4720) 	. CSD Kochin in Mar'95 

.13 Sri Lakesar Das(4952) CSD 	Port 	8lair 	in 
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Mazdoor Feb'88 

.14 Sri 	D..C,Das 	(4915) 	N/Man CSD, 	BD.Bari 	in May 88 

.15 Sri PC.Das(5066) N/Man 

.16 Sri 	Ramzan 	All 	(5657) CSD Port Blair, 	Apr. 	89 

Mazdoor 

.17 Sri 	Ganesh 	Kumar 	(5564) CSD Kolkata Jan. '93 

NJ Man 

.18 Sri 	Dehesar 	Das(5261) CSD, Agra in Jan95 

N/Man 

.19 S r i 	Kajal 	Oh. 	Das 	(5800) CSD, 	Ramgarh in Jan, '95 

N/Man 

20 Sri 	SPNeoq 	(5945) CSD 	Vishakhapatnam 	in 

N/Man 	. Mar'95 

21 Sri NCBoro (6046) 	Peon CSD Delhi in 1992 

J
22 Sri 	NC.Rava 	(6045) 

N/Man 

23 Sri Anthony (6222) N/Man OSD Bikanir in Sept98 

24 	tSri HKDas (5279) N/Man t 
25 Sri 	BCNath 	(6036) 

Ole a ne r  
1~~qj 0(0  

A fej copies of orders of transfer and postings 

thlch w e r e e f f e c t e d i ri public interest are a n n e x e d 

as Annexure-III($erjes). 

That your applicants beg to state that all of tiem 

fult :i lied the necessary eliqibil Ity cr:iteria laid down 

for payment of Special 	(Duty) Allowance in the 
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Memorandum dated 14.12.1983., 1,12,1988 and also in 

terms of the Memorandum dated 22.71998 and such all 

the applicants have attained the eligibility for 

Special (Duty) Allowance, It is relevant to mention 

here t h a t t h e applicants represented before the 

Competent authorities on several occasions after 

arbitrary stoppage of payment of Special (Duty) 

1io'ance to them and the same would be evident from 

the representations submitted by the applicants on 

different dates i.e. 21.6.96, 1.8.01. and 11.1,2002 and 

the correspondences bearing letter nos. MMD/EST/60/3860 

dated 27.8.96 • 26.4.. 2002,, MMD/EST/66/1176 Spt,2001, 

MMD/EST/66/261 dated 26.4,2002, GD/PR/SD/1082 dated 

26/3/02 and Ref. No, 3/dmrt./B-9/1 791 dated 10.7.2002. 

Copy of the representatjn dated 21.8.96, 1.8.01, 

and 11.1.2002 are annexed as Annexure IV serIes 

and the correspoflcjencps dated 27.8.96 26,4.2002 

Sept. 2001, 26,4.2002, 263,2002 and 10.7.2002 are 

annexed as Annexure V series respectively,  

4.2 That it is stated that the local authorities although 

strongly recommended the case of the applicants for 

payment of Special (Duty) alloance to the Headquarter 

office in Mumbaj repeatedly stating details of their 

posting in outside the N.E. Region in public interest 

but in spite of repeated requests the Headquarter 

office, Mumhai, did not take any steps for continuation 

of Special (Duty) cl loance rather the respondents on 

receipt of the Headquarter CSD Order No, 11/2002 
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bear inq letter No. 3/dmn/B9/1791 dated 10,7.2002 

enciosinq the copy of the Off ice Memorandum bear- irig 

letter No. FNo. 11(5)/97-EII(B)dated 295..2002 issued 

by 	the 	Government 	of 	India 	Mm 	istry 	of 	F:tnance has 

decided 	to 	make 	recovery 	of 	the 	Special 	(Duty) 

ilowance already 	paid 	to the 	applicants and the said 

recovery 	has 	already 	been 	effected 	in 	respect of 

applicant no 	2. 	In this connection 	it may stated that 

a 	i- crc 	reading 	of 	clause 	4 	of 	the 	Memorandum dated 

29..52002 	makes 	it 	abundantly 	clear 	that the 

respondents 	are 	not 	entitled 	to make 	any 	recovery of 

Special 	(Duty) alloance 	in view of the Supreme Court 

Order 	mentioned therein 	whereas three 	instalments have 

already been recovered from the salary bill of the 

applicant without providing any opportunity and the 

other applicants are also apprehending that similar 

recovery of SDA 	are likely to he started from the 

salary tiii, Theretore Hon ble Tribunal be pleased pass 

an appropriate order directing the respondents not to 

make any recovery so far as the payment of SDA is 

concerned 	and 'further be pleased to pass an 

appropriate order directing the respondents to continue 

to pay the Special (Duty) al io'ance to the applicants 

as they have attained eLigibi 1 ity in v:ie' of the 

Clarification given by the Government of Iridia 

Department of 	Expenditu re 	Mm iEt ry of 	Finance 

mentioned in the cabinet Secr -etarj,at Letter bearing N 

(E1 	Section) 	LJO 	No.. 	20/12/99 	E1--1799 dated 

20..2000.. 

'& 
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4.10 That the applicant begs to state that after issuance of 

the O.M. dated 14.12.1983. some Central Govt. Civilian 

Employees working in the N. E Region had approached the 

Central Administrative Tribunal (for short, CAT), 

Guwahati Bench pray:ing for grant of SDA to them in 

terms of the O.M. dated 14.12.1983 and the subsequent 

memoranda issued thereto. The CAT, Guwahati Bench had 

upheld the prayers of those employees on the ground, 

amongst others, that they were having All India 

Transfer Liability as was 	revealed from their 

appointment letters, The 	Hon hle CAT, therefore,, 

directed for payment of SDA to those employees.  The 

said directions of the Honble CAT were implemented in 

some cases but some of the concerned 

Min istries/Departments had challenged those directions 

of the Hon ble CAT before the Hon 'ble Supreme Court. 

However, the Hon 'ble Supreme court in its judgment 

rendered on 20.09.1994 (in Civil Appeal No. 3251 of 

1993) had upheld the contention of the Govt. of India 

to the effect that SDA would be admissible to the 

Central Govt. Employees (having All India Transfer 

Liability) on their being posted to N.E. Region from 

outside the Region and SDA would not be payable merely 

because of the clause in the appointment order relating 

to All Ird:ia Transfer Liability. It was, however, 

directed in the said judgment that the amount paid on 

account of SDA to the mel igible persons on or before 
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20.9.1994 would be waived but payments made thereafter ,  

would he recovered. 

4.11 That after passing of the above mentioned judqmet:, the 

Govt. of India issued the OWN, dated 12.1.1996 

(:::iarifying the point on entitlement of SDA to the 

Central Govt. Civilian Employees posted to W. Region, 

The said O.M. dated 12.1.1996 was issued in the line of 

the judgment, of the Hon bie Supreme Court mentioned 

above. But yet thereafter, some department raised 

queries on, amongst others • the following sZ.  

i) 	An employee having Al 1 India Transfer Liability 

and common All India Seniority belongs to N.E. 

Region and subsequen'tjv posted outside N.E. 

Region, whether he will be eligible for SDA if 

posted/transferred to N.E. Region and 

An employee hailing from N.E. Region, posted to 

N.E. Region initially but subseqjently 'transferred 

out of N.E. Region but reposted to N.E. Region 

after sometime serving in non NE Region, whether 

would be eligible for SDA. 

However, all 'those queries raised after issuance 

of the O.M. dated 12.1.1996 that the Cabinet 

Secretariat, Government of India issued a clar'ifjcatjori 

being U, 0. No. 20/12/99EA.1-1799 dated 25.2000 

wherein the above mentiOned two queries were answered 

In affirmative it is pertinent; to mention here that 
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the said clarification was issued with the concurrence 

of the Finance Division • Cabinet Secretariat vide Dy. 

No, 1349 dated 111099 and Ministry of Finance 

(Expenditure) 's I .D. No. 1204/E 11(B) dated 30. 32000. 

A copy of the aforesaid clarification dated 

2,52000 is annexed herewith as Annexur9-V1 

412 That it is stated that in view of t;he above 

clarification dated 2.5. 2002 the present applicants are 

entitled to Special (Duty) Allowance, In this 

connection it may be stated the Headquarter office of 

the Canteen Store Department Mumhai directed vide 

letter No, 6D/PR/SDA/ dated 263,2002 to furnish detail 

particulars of the eligible employees for grant of 

Special, (Duty) Allowance and in terms of the aforesaid 

letter the detail particulars of the applicants were 

duly forwarded to the Headquarter office s  Mumbal for 

consideration of payment of Special (Duty) Allowance 

but surprisingly t:i 11 date no decision is taken in 

I avour of the applicants rather the respondents 

decided to recover the amount of SDA wh:ich has already 

paid to the applicants. 

In the facts 	and circumstances stated above • the 

applicants f indinq no other alternative, approaching the 

Hon ble Tr:ibunal 	for a di rection to 'the respondents not 

to make any 	recovery of 	SDA 	from 	the appl:icants and 

further be 	pleased to 	direct 	the respondents to 

continue to 	pay 	SDA to 	the 	appi lcant;s 	along with 



arrears in the 1 iqht of the Cabinet SEcretiriat letter 

dated 2.5.2000 (AnnexureVI) 

4,13 That this application 	is 	made 	bonaf ide 	and 	fo rthe 

cause of justice. 

5.1 For that, the applicants are saddled with All India 

Transfer Liability, All India Seniority and recruitment 

arid promotion are also based on All India basis as such 

they are entitled to Special (Duty) Allowance in terms 

of the 0.11 dated 1412.1933., 1.12.1988 and 227.1998 

5.2 For that, the applicants are entitled Special (Duty) 

Allowance in view oft he clarif icatory letter dated 

2.5.2000 issued by t h e Cabinet; Secretariat after 

consultation with the Ministry of Finance , Department 

of Expenditure, New Del hi 

5.3 For that, the applicants were posted 	at different 

places outside the North Eastern Region in public 

interest and reposted to North Eastern Region as such 

are entitled to draw Special (Duty) Allowance. 

..4 For that, the local authority also recommended the case 

of the applicants for continuation of payment of SDA 

to the applicants in view of the Cabinet Secretariat 

letter dated 2,5.2000. 

5.5 For that, the decision of recovery of Special (Duty) 

allowance 	without 	providing any 	opportunity 	of 

17 

j'&o,t 
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3 o  

principles of natural justice 	to the applicants 	is 

highly arbitrarY illegal and unfair. 

.% 	For that. the order of recovery is contrary to the 

decision of ..he Hon ble Supreme Court indicated in 

clause 4 of the O.M. dated 29,.5.2002 

Details of remedies exhausted 

That the applicants state that they have already 

exhausted all the remedies available to them and there 

is no other alternative and eff icacious remedy than to 

file this applicatiOn 

Or 	 with any other Matters not previously filed 	pending 

The 	applicants 	further 	declare 	that 	
they 	had not 

previously filed any application 	Writ Petition or Suit 

before 	any 	Court 	or 	any 	other 	authority 	or 	
any other 

Hench of 	the 	Tribunal 	regarding 	the subject matter 
of 

this 	application 	nor 	any 	such 	application 
Writ 

petition 	or 	Suit 	is 	pending 	before 	any 	of 	
the Court 

mentioned above 

8 	B1ief(S) sought for 

under 	the 	facts 	and 	circumstances 	stated 	
above, the 

applicant humbly prays that Your Lordshi.Ps he pleased 

to admit this application, call for the records of the 

case and issue notice to the respondentS to show cause 
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as to why the re1ief(s ) sought for in this application 

shall not be granted and on 	perijsal of the records and 

after hearing the parties on the cause or causes that 

may be shown • be pleased to grant the foi lowing 

relief(s) 

81 That the Hon ble Tribunal be pleased to declare that 

the applicants 	are 	entitled to draw Spec:j al (Duty) 

Allowance 	in terms of the 0. N. dated 14 12 L 1983, 

:,12,1988 and 	in terms of 0M. dated 22,7,1998 and 

also in the light of the clarificetian issued by the 

Cabinet Secretarat after consultation with the Govt. 

of India Mm istry of Finance Department of 

Expenditure dated 2.5.2000 (Annexu re"VI) 

82 That the Hon 'ble Tribunal be pleased to declare that 

the r'espondents are not entitled to make any recovery 

of SDA which is already paid to the applicants and 

further be pleased to direct the respondents to re -lurid 

the amouri t of SDA already recovered from the salary 

bill of the applican, 

8.3 That the Hon ble Tribunal be pleased to direct; the 

respondents, to pay the arrear Special (Duty) Al lowance 

from the respective date of discontinuation of the said 

allowance to the individual aplican-it;s. 

8.,4 Costs of the applicatjon. 

Any other relief (s) to which the applicant is entitled 

as the Honble Tribunal may deem fit and proper. 
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9. 	tnteiim order pravedfQL 

During pendencY of this applicatiOn, t h e. applicant 

prays for the following relief 

That the Hon'ble Tribunal 	be pleased 	
t: to  direc the 

respondents not to make an 	 f recovery  o SDA which is 

a.i ready paid to the applicant$ 

1o_ 

This application is filed through Advocates. 

1i 

I P. O No. 	 7 
Date of Issue 

issued from 

:i') payable at 	 ) 

12 - 

As given in the inclex.  

t 	JL_ 
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E 

I. Shri Ran.j it Sutradhar, 	Son of Late Man i n d r a 

Sutrdhar 	aged about 42 years 	ork.ing as LDC 

resijdent of P.O.Tangla Di strictDarrang presentlY posted 

in the office of the Canteen Store Department Misamari do 

WAY verify that the statements made in ParagraPh .1 to 4 
and6 to 12 are true to my knowledge and those made in 

Pargraph 5 are true to my legal adv:ice and I have not 

suppressed any material fact; 

And I sign this ver:if zication on this the /../d.ay of  

February • 2003 
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BJfRI RABJIT SUT1IADIIAJ? : 
/ CD DEPOT 	

(riwOU&M nor NE/AGE!?) :%34M4flI 

' 

A P 1' 0 I i 2' M E N 2' ;• 	 -  
Shri4x RAIhJIJ' UT/lAD//AR 	

t hereby i?ifOr.77Yd that /w 	10 apPc)ntc(1 •Z3 (I tmporarj/ 	LVC 	in this with effect from /4th Sept,90 	qd Is posted at Srinagar 	under the following terrni and COnditions - 
I) PLrrpJvr, 

• h1i t 	U/JO UI 	'fl is 	ibjoc t to it tg/bw2r be I n' • 	 declared mP
L(iicall,, fit bp fhe NO incliarge Ni 	m flo, /I/ MIaT4a1' 
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Annexure-Il 

No, 20014/2/83/B I V 
Government of India 
MinIstry of Finance 

t:epartment of E><:pendi tu re 

ew Delhi. the 14th Dec 53 

OFFI C:E  MEM0RNDIJi 

Sub 	Allowances and facilities for civilian employees 
of the Central Government serving in the States 
and Union Territories of North Eastern Region-
improvements thereof. 

The need for att:ractiriq and retain ing the services of 

cmpeten t off cers for serviCe In the North Eastern Region 

comp rising the state of Assam Meg hal aya Man 1. pu r Naga land 

a n d Mi zoram has been engaging the attention of t h e 

Gdvernmen t fo reome time. The Government. had appointed a 

CommIt tee under,  the C hal rman ship of Secretary, Department of 

Personnel and cdmin istrative Reforms, to review the existing 

el lowances & drninistrat1lve Reforms, to review the exlst:ing 

allowances and facil ities admissible to the various 

categories of Clvii. Ian Control Government employees serving 

I n this region and to suggest suitable improvements. The 

recommendations of the Comm :ittee. have been carefully 

cons ide red by the Government a n d t h e President is now 

leased to decide as follows 

I) 	Tenure of oostinn/deutation 

There 

 

will be a fixed tenure of post;ing of 3 years at a 

time for officers with serv:ice of 10 year ... .a of less and 

of 2 years at a time for officers with more than 10 

yers of service • Periods of leave training 4  etc. in 

excess of 15 days per year will be excluded in counting 

the tenure period of 2/3 years. Officers, on completion 

of the f i xed t;enu re of service mentzioried above, may be 



y 	 - 

c::onsidered for postiriqto a s tat ion of their choice as 

far as possible. 

The per:1 ad of deputation of the Centre 1 Governffler'i 1; 

inloyees to the States/Un ion Territories of the North 

Eastern Region, wi 1'! generally be for 3 years which can 

be extended in exceptional cases in exigencies of 

public service as we! 1 as when the employee concerned 

in prepared to stay longer. The admissible depu tat ion 

allowance will also continue to be paid du ring the 

per i ad of depu tat i. on so exten dcci 

Wei cihtaoe for Cen tral deputation /train inc abroed 
and Special mention in con'f identia 1 Records 

x ipi<xxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxxx,,<  

iii) 	SDecial (Duty) A11owance 

Centre 1 Gave rn men t civ :1, 1. ian employees who have ci 1 

India Transfer L,iah:i,li'tY will be granted a Special 

(Duty) Al lowance at the rate of 25 per cent of basic 

pay subi ect to a ccii inc of Ps 4OO/ -  per mon th on 

posting to any station in the North E,as tern Region 

Such of those employees who are exempted from payment 

of Income Tax will • however, not be eligible for this 

Special (Duty) Allowance. Special (Duty) Allowance will 

be 'in add'i ti on to any special pay and pre-Depu'tat ion 

('Duty) Allowance already being drawn subi cc t to the 

condition the 't the total of such Special (Du ty) 

H Al lowance plus Special pay/deputation (Duty) Allowance 

wi 11 not exceed Ps. 4c'O/ --  P.M.Special Allowance like 

Spec '1 a 1 CompensatorY (Remote Local i ty) Al Iowan cc 

Construction Allowance and Project Allowance wi 11 be 

drawn separately.  
Sd/ S.C. MAHALIK 

.:joint Secretary to the 'Government 
of India 



At 
- 

CP flo PaJx1O0 (0291) 2/80 	 CSF 16 

%( 1nii'i 
CAN FL 1fiV S 10111' % IJ1 1' 1 ft TILN1 

Station 3IFU  

6sf. No. 5tD/JT/P1i-8017/402 Date: - , 0 MAY'i992. 

si-jax tthNJITxx suTrtADWa, LDC. (0), 	.' 
C3D DEPOT 5flINAC,pP: 

PN. 	8017 

tIOVEtIEtI T 0140flR -ON. TRANSFER 

in accordance with head 011Ir Tsnfur OrdorNo 10/92 	....Diled10-1-1992 

you are/will be rehlovd of your duller w. e. I. 30-5-1992 ()(/,4N) with inetriictk.ns to 

report to WN)\GEfl, (D UHUT MI , PJW.RX on_ 1561q 92  after sv,Ilin 

4111, 	_deys leave * and 15 days Joining time. 

2. 	PartIculars of leave remaining to your crodit as on the date of relieving 
are giv/)) bnhw 

EL 	__days (b) IIPL - 	_. .. day, (a). $L__ 	days 

• 	(d) C1 12 ...............dayc (o) fl'trk1ed Holidyr02 ..  dny. 

3 * 	() 	 It 	 IauaflI 	- 

You are olijibia for tra"ler bonqfit5 as per rules. 

(NB - 'Strike out whichovor 	 . 	• 	 . - 

Is not applicable) 	 Signature l-J 	Man -- - 

AUaMsnsger 
* Leave other tlinn Ceanal boy,' ntl' 	 Name : Ctit't,i Ste De'pal-tfn4 

should be Snnc:%ionod. 	 Mm. of Defcncc 
• 	Leave ereditel upto 30-6-1992. 	 OesignetioJ n . r  (Knzr) 

DiSTRIBUTION i. 

CSD. 1-1.0.Admn. tirancli (3 A) 

CSD, H.O. Accounts Branch (0 0) 

CSD, Depot, MISSAZIARI  

H. 0, Branch 	 . ,/'. 	 The individual's personal file • 	. 	. 	 \--S 	\t'\'1  
and L.P.C.era enclosndIDctDtDc'. 

Personal FIle 
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)'t 	1 1pir'r 	 sj 
IcE h 1  CANTEEN STORES DEPARTMENT  

Station POZT'I3LAIfl 

Ref. No 	T3D/0014/05/E3T/748 	 Date i 	U 
1 

1, 101 

To, 

PN.=2172 311. N.C. KACIIARI, 
8K—I1 1  rSD, PORT uw 

MOVEMENT ORDER - ON TRANSFER 

Inaccordancowlih Head Office Transfer Order No 145/2001 	Dat.d_l.5Q 

yeu.are/wlil be relieved of your duties w. e.f. 7.7.2001 	(ANf)4 with instructjoh to 

report 	 on__23 . 7 . 01 	after availing 

leave * and_ 	 _days Joining time 

2. 	Perticulnra or loavi, roruairilrtg to your crodit as on th, data of ralleving nip 

given below i- 

EL 	300 	days (b) HPLO5 	days (c)  

(d) C14 _______doys (e) Reetricted Ilolionys 	2 	_days. 

• 	 • 

3. 	(a) YoueraNOTaljcjlblnfor_transferbnnefit 

You are elIgible for transfer benefit, as pt,r rules 

Leave credited upto 31.12.7001 

(NB - 'Strike whichever 

is not applicable) 	 Signature 	 I 

Name : 	 Y,PUG,P4t'H1 
tlrçq 4fcnezrr 

Designation 	
C S D.Q.pol 

oit Disk 

• * Leaveother than Casual leave only 

should be Sanctioned. 

-.• 
DISTRIBUTION 

CSD, H.O. Admn. Branch (3A) 

CSO, 11.0. Accounts Orrirch (OD) 

CSD, Depot.  

H.O.Branch 

Personal Fin 
(' —; 	rvl ç) Pvr.tt 

 

I,, 

 e ~ 	
1-1 

V/ I o 

Ilin indlvlduala p.rsonol file. 

and L.P.C. are enclosed/will follow. 
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C11'I'lIV !sftitI, j;j j T,VJE]VTI*'- V 	N'At..1 

Staiori 	P.CjtT ''I.', Ii( 

D:.c. 

r 	Zltjj 	 u :r; u1h.r, 
- 

0 	
PN;.55 14 t\iD .:fl, 

L.A1a 

MOVEMENT ORDER. OP TRAr:srE 

	

in eccordanco wl;h Head Office Transfer Order Uo. 	11 312 	Dtd 
you aro/wili be relieved of yew duties w. r. f. 6-07-92 	(At)ffJ) with lnr.trrpr.tjons to 

report to ti.'i 	LIt) IJ 	1 r, 	?113 	P. 	I 	- 	on 	21 	 'IIt'•r nviiini 
(JAS 

"eve * And 	 CAyS jOI . , lg tIme. 

2. 	Pr(Ictjiore of in;ivn remaining to your CI di; 	on 	date 	of 	tniirving 
sir., 	jivon b,, 	/ 	A1 I I? t 	'it rt 	31 	h 

(a) EL1 .dnys (b) 	 - 	day 	(r.) SI 
(d) CL. 	 Jiy.. (.) Restricted Hoi,da 	2 	

dnys 

3. 	() or'1,;P.for 	er' 	hc,n 
(b) 	You are eliuibiv for 1r.nf0r b-nr!fitr, as re. rufc. 

* Strike out v;hic hn'i'? 

is not applicbPe ) 

* Jevo other thar Cnr,uel lei only  

should be Sonc:ioned. 

/ 	DISTRIBUTION:. 

C 	11.0. /d,rin. P.r rich (3 A) 

CSD , 11.0. Accunr;te P. rriIr 'IG C) 

CSD, Depot 	
'V\11, 

H. 0, flrincii 

i'er.coiuI File 

Sipnn:u 

Name  

• 	The inj!ICuziIs re:;hrl;rI file 
ond I P 	(%flL(U?d(lII lilt,v.. 

7 J  
- 
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- . 	 . 	 St;tion POP.TU.TR 	 AP4P4 Fe•Q 

Ret No 	D/ES2,ft'1..357/  

To, 	 57 Th'I R-tz 	All 

F. 	Nzdc"r, (2 S T.; D,o1,I'fiTr 

• 	 -;C\'1 - T c'IDFR - Ot TP.A1-'SP. 
..... .................. 

• 	In acccrdance 	th HarJ Offlc Tarf'; Cr-'i o.. 

ycivareMXxXX rd,,ved of your dLl*.ICF W. e. f. 13-02..92 	(Aw/) with iistruction! to 

'pO't 	c SDIE 	Z', _MISh!uP O1 _2_1fl_.92.after aiilln r  
• 	 -: 	- 	 . 	 . 	 . 

	

days leevo 	an J.   * d __J.3 	days joining time Et 	 WY 
IV 

2 	Particulars of leave remeining to your credit as on the date 	of relievrng() 

' 	are given below - 

_days (b) HPL 	17 	- days (c) SL 	days 

(d) CL..._i 1 	days (a) Restricted Holidays 	2 	da's 

A ).-1'ou are oiiç ible for transfer benefits as per rules 

- 	 •- 	 '- 

. 	

; 

-: 	 &avesotherthen Casualleeve only 
 

ebould-be Sanctioned 	 - 
Designation I 

C S D DEPOT, PORT _ILAIR 
DlSTRlBUTlON:- 	 .:. 	 .• 

T . 

1CSD4r1).Admn Branch13 A) 	 - 	
I 

2 CSD, HID cccunts Branoh (GD) 
- 	. 	,. 	 - 	 - 	 - 	 .•' 	.''- 

3. CSD,-Oépot., MY$AMARX 	 • 	 .. 

	

• S 	 - 	 . 	 The individual's -personal file 	- 

- 	 and L.P.C. 	1WwiU lollow. 
• 	

4. Personal File 	 •, 	 • 	• 
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Vt 	Mi. #i m jj & 
M1I. S1lsEfl —Ot1 	 ,. 

— 

Iii 	 willi Pletid Offlc'IThir Outer  

I. 

 

You ilI'/'4V1II 	 'ty'iii thit lei Wit. 
•.;  

I 	 fcIH)rt k)fl aér, CSD DE.pô t Hi 8onnU.t 	
n_._.4Lnttcr tstlling 	' 

	

_days ICLtO * LflIIt . 	 - dn3 iokipg,tlinc 	 •'-•' 
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J44441 
uu;unnuflOJ :--- 	J 	 - 
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(I), it, (:) 	I\(4.t*,Il1IC 	11111414'h ((S, I)) 
( SI), I)epu( 1t1.0J 
II. C). Iirnn'h 

• 	5 
 •. 	4, 	J'crsosiaj File 

• 	 -. 	S.  
/4 

JJA 

-1 

/ 5  

'I 

• 	' 	AREA Hok; 

The ind'k1uaI' 	file peioniI 	 ..4 
n:id L.P.C1 1 4:c.tinIoied/yj 	loIJwV- 



GOVERNMENT OP INDIA 
MINISTRY ('PDI.PENcg, 

CANTEEN STOPES ISr IRTMEW 
44ADELP111. 11  i i 1.1 d. UOA, L 

L 
I 

In Rei,Mo. 3/P.r./A-2/ 144172 

I /p1I  
77-  

be following transfers are ord*xed g 
r 	 - 

Lem r2 	12 I 

-' 

2172 Shri No Kachart 5K XX ort Blair Mosis  

2362 bhri subel ch 	8K III }4isaxnari POrt 11 
Rabh& 

2, Tb are eligibl, for all tran.L.r benefit. 
4 	 -. 	 •dmigsib'Ie as per rule., 
4 

3 9  BerLel No,1 way be relieved after adjusting excess 
lav* availed by the individual during his tenure at 

' 	 Pert Blair and ser14 N0.2 may be relieved inisdtat.ly, .' 4 : - . •  

A 

• . 	-... 
 

FOR OENaRAL NAN?IGU 

DGX 1, 
2. 	ra4(5)/(E) 

3, 	The Manager, CSI.3 Dpot, &-or , lr/?UsamarL 

4 0 	ktQ Accounts branch (A'ay Roll) 

The individual concern.d (Through depot menag.r) 
'r 2362 

7. 	3/co,iputer cell - 

8, Sub Opa 3/Al/A3/A-7/D.-6/bI.,7/-D/A-.2UyC) 

/ 

!* 
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nOMti 'Y .-40U UZ'.  

1J t 3/A_2/IAt 219/ 	 •.. 	 / 
' 	JU,s '1. 

4!W1.L9i. 
S 

- Thn fOliOtl)ttlQ tT'aiiiifcP t':I or(lal'cd : 

PAr 	 alit a 	 DO m on 	 fit  

i91 	Slzrt.11.IC.J)eka 	LD)($) 	3art '  r(1,pwnu. 	ML':ntcri 

t 	' 1 Lmjt bi rfor q 11 !.runsJr ,uruy/'i ! r a'4.:;t b1( 
a. per ru1. 	 . 

1 8 may be I'CJ. t OL"•"! 	"f(1lUtOi1i. 

• 	) 	I 

(R. K. )U(lil(A) 
t. Gtn, nz:aj"rt J • ) 

•/or (jp • ona(/fir 

JJLJrtbtLL ton 

V. ilGW(P&A) 

.7. 11M(Ji)/('1) 

Mel,(, j i'r, 'it7 .  I 	ra; 1,1(1 II (I/A!  

4 	ff0 Ace t : flr' (Pa j, Ih0 /, 1 

5. :,hr I • /1. K. l)mlt(z (mrwi 	I.!' ! 1e p I Fhi,i a :' 

• 	 6. 	'ub ;p.  

JI 

&) 	 — 
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J nil 2002 

• 1. 
I 	' " 

i 	s 

Dn1d_J45.(L1,2002, 

11 Willi IflhI!JQtlofl 

ori:ThI.dotn 	Of. i.ilevIng,. 

dayi (c) 
tU,It!t,d UoI!dAyg2f 	

ti(y5 

win 

)2?!: 'WtUIoi 

- 

:1 
-. 

ti 
2. Cu, 

.)1 CSD.pep0 
tt 

I . 	4 '8t8ofla$.FIj 

,•; 	 -I 7fi 	
I 

I. I 	
(i 

• 	

(11? flqr 

	

Cante;' 	Pcputrncpt 

	

) ( 	 61 	'icr 

jh '• 

	. 

	

• 	• 

	

(D)t4i3.' 	bii , 

	

• t.,v 	 • 	., 

Indlvfduai 8potsonbi.fIle Ii 
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	o 

The 	/ollow.nq 	ti (7/I 	Jlr 	fit c 	ordered 	: 
44 	

liii 	
' I, 

2r 1iSr. P/I 	 Name 	Dcsgi tFf'om 
)4i 

7'o 

1, 	4662 	Shirt. 	Kewal JIa'n 	•/mafl NrQr/lart KhCi 
5813 	A./zok Xin 	• 	•"— Xhodkf Dart firahimana n f jhabol,::r:tJI,csarctt:::nta::ma1 

4, beneftts 	adflhis/3tble as pe'- rule. VI 

Shrt.Kewal Rar,i may be relieued 
flç 
	

rel ief.,  
LInln5dtaty and others 0 

for QenoManagnrVr 

yu sun 	 Ia 

vaa(ir&4) 

Thze,Nanapc'r, USO £)pot,i /zaak/aII3u1nart/part Brahtapa 

7'h ndLvtdual Lonccr"ed (J'/zroughi the !)epot Nanagar) 
PF.g, 5813, 491,5 

/  
(OAccto Sr (Pay 11023) 	 r • 	 , 

ub G.pq: '/ 	7/ h1 5//.//,9,i/i_61D_7,  • 
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5945 Slu'i..P.;cog, W/1' 	• 7 . 

CSD Liepot, V1sakJiapatm. 	
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' 	 •.. 

ON -TRANSFER  

! C or(!Ie with Head 011k. Trensfcjf Or'd,; 

you mo/will be relieved of your duties yi. e,(. 
15/7/97 	 with 	 to report oea Maner CSD Pepo. H1ssamari 	/7/011'in\  ~ Pt 

j Hal. No. 

• 	
rr ii rwmT -  

•C1NT1EEN STorIEs DEPA:!EN.T 
Sta!i06I1z3khrpitnun 

VPDIoo14Io5JELJ  

A p4 N 0 

OVailing 
leave * and 	

d'* Johlngiio. 

PartIculars 	of 	leave 	remaining 	to 	you, 	credit 	as 	on. tP' 	dat, given below 	- 	 I 
oF 	relieving 	era 
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'1) 	EL 	18 	
. 	dc'j 	:(b) 	HPL5°_days 	

(c) 	SI 

- 

• (d) 	CL' 	8 	deyg 	(a) 	flosteIc.c! H011cay2 d 
doys 

() 	yuo - 

(Ii) 	You are ellgTb?o for 	transfer  banofill 	as  1 ..'  .. • , 

• (NO :— 	Siriku Whichever 

 
is 

I  

not appflcable.) 
 

Slgnntur 

* 	Love other than Casual leave only 
rH 	, 	' - 	should  be  Schc':nod. ',d 'i 

.7, 
I 

Cant.. 	I.pau,r • 1% 
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1. CSO, H.O.Mmn. Onanch  
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 t}ie 
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1<cf.No. 	
• :/'u 200? 

The 1()jO!VJ1I 	Ui ItI.S1C1 is ()J (1I! (( 

no 
From 

:219 	Thii 1-lit day Kuii n 1): i; 	W;iid,i,,;i,, 	I )eJI)i 	Misaida, I 

! IC 	CiJ10IC Ic,r 	1 tIW I1U15fCj hnc1i 	1)TIhIC ;! per nilcs. 

TIc may bc rclicvcd iii mc1t;l11 

KUiU. 

7AGE1. (I') 
FOR JENLRJ\L !•1ANti;El 

1. DGI\Ii'rA.) 
2 R ivJ (i• )i( V/) 

	

3. 	J1JI lv'I all),pj 	(.3 • ) (.)cpo, I )lIli/i\Iv::itu:,i, 

h11h (I;.r, (I1) 
11 idividu 1 coiun (C(I (iI)J(,1 U!.I!  

6. :3/C:uni,ii1cj- ,CCI.I(J.0 

ki 
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PAP 4QXWU WVJ") 	- ZflI kW1 

" CANTEEN STORES DEPARTMENT 
-,..

GNIV  
J 	StatOfl 

Ret 

 Date 

& l/E5 9/782 

 

	

To, 	h rL Iii rdij kumt. r D 	 n 

	

PN 	5Z19 
ENTOR0 _ 

	

vc 	

In accord anCe with 
Head Off ice Trans1 or Order No 	

b/O2Dated 2 

oU a!O!Wlll 
be relieved of your dutieS w e f 

 13. 7 O 2 	
(ANI) with InsttUCtIO to 

report 	

on iQALa1t01 
avall'flU 

* 	
oinifl9 time. 

days leave  
date of tolloVIflU 

partIcul6tS of 
leave romflhl'lflU to you' credit 

A on the 

2.  
given belOW:— 

EL daYS (b) 
HPL d0Y5 

(C) SL '  

(d) CL d8vS (e) 
Restricted Holiday 

3. 	(a) 	'rn 	
fnr bnrfit5. 

You are 0%jgiblO for transfel benotils as per rules. 

(NB — 'strike out whichever 
is not applicable.). 

* Leave other than Casual leaVo only 

should be Sanctioned.  

DISTRIBUTION :- 

• CSD, H.O. Adm'. Branch (3A 

• 2. 	
0, 1-1.0. ACCOUntS 8ranch (60) 

CSD. Depot. fradv14 

H.O. Branch 

4. Per8Ofl1 File 

The IndjVIdU8 	petsOfl81 file. 

and L,P.C.ät0 enclOsedfr 	
follow. 

Signatqt° 

Name - - 

DesigflStbOi' 	1Un 



pj;; ill' Irr•1Et'r 

	

'ADi'T.IT ', 	i 1 	11 	IUJtId) 

7' -  . . 	.!'Pc'. p. 

-. 
ftei.i'o. :/per/N-2/1 2.07 	

e 	
('5 Jun 1 97 

• 	 S 

The foliowitig trn3frs are orderr-. 
• 	

Sr. P11 	Name . ;' Desyn 	F rom 	To 	 Specified 
: 	1o. 	 .•''.. 	 ' 	• 	 relieving 

date -- -- 

270 Shri • 3.P. Pa:r 	LDC 	rinagr 	Jaiiuiy 	i .07.97 

004 '. Situ • S. S. K;u. 	 1.'(h,Tnpur 	Srint•gr 	15.07 .97 

2062 Shri Stidceri 	T,E)C 	J•ii.pur 	Uhompur 	30 .06.97 
- 	* 	 flhirriOrn.1 	 - 

4 • 	2 2 13 6 Shut . fliiiirthr1t 	LUG 	St 	 PUtan)o•t 	Imrneiate. 

.-- 2719 Shri 4, L.xnii fl.iiyn 1,1'.0 	J1nhar 	Sringir 	20.06.97 
6. 2760 hri.V.L. OiiL 	iJJC 	tingnr 	Delhi1 	30 06.97 

.1t4 	
7. 4022 bhrj. £ fl. Sh n rma LOC 	IJ -'hmpur 	Srinaqar 	20 06.97 

8. 266 Shri. A F Vrriaj1 IDC 	fl1ni 	 Uharnpur 	10 06 97 
9 	260 t3h,rj 	aw-'tti "uin 'r I,1) 	 ' 	 Pdthjnot 	30..08.97 

10 '684 Shri Shrirn 1)al 	LDC 	I thinkot 	B.D. 8nri 	15 08.97 

ii 	
1t 11 P Kunt L 'ccn) ;h .1 Ku I LU( 	' I) fla ri 	Delhi 	 30 06.91 
2607 Shrj burit16 t. 	L1C 	 i1indhar 	3 I) }Jarj 	20.06 97 -  

Kunit r: 

13. 2374 ShrJ.. 1.14. 	 I.'h 	 Secunc'eizbc1 30.09.97 
• 	 Vi. Swinii rn 

• 	 14. 2.747 Shrj. Ga iuuit.t..iflui 	LUC 	" - u drI'd Lrh 	 30.00.97 

• 	 ( 	ffter 	c,rL;j,cdn 	hir [1 t.ii'r 

15. 2766 Shri. r'1 Lt. G'.'v-ti. 	Lv -; • 	;s-u miqjRisantrj 	30.06.97 

• 	• • 16. 2735 ShrI. . G .1-1. i:i.j. Ut 	L!c 	ME 	nurj 	tJrncij 	20.06.97 
1'!. 2'EtS. Shrj . S.'. 	iti: it.i 	1.DC 	I ''h 	 1ibt1 11 	 30.08.97 

10. 	311i:5,. i;)ick I-',ini.r 	L 	 ln 	Leh 	 31.07.97 

(.1 	'.tir• ':; 

19 	J 213 ShrI . Sul:.i I, J)r.' 	J,jy; 	!;.a1t6ogr 	' C1cutt3 	30.06.97 
2() 	'I3 Siij:,j . PJ'.. i1cutti 	S agh6t ogra 	20.06 .97 

21 • 26139 Situ].. L.U. 5;".ir LDC 	 mpur 	.t1isámori 	30.06.97 

2035 Shri . U .C. 'i.yi SF-i I. 	irj ilase *J-irur 	20.06.97 

1.733 c;i 	. 	 •s, 	 M 	 pi'h 	30.06,97 
21 2 	Shri . S. W.'I Ii 	LM': (t) 	' t.jhdogra 	flmth 	.30.06.97 

. 	25. 	15130 SIt:-I . t -:,.c. 	i'.i'ft 	t1i'.: 	; 1• I 	' 	fl!!ngtIrI1 	' in(d1e 	' 

20. 1952 SIit:i. . I. Slut, i-i 	ti.';: 	'i' -  nt 	, 	Agu n. 	 30.06.97 
• 	27, iU 26 Shrt • 5 .1. J'ii :',.'tI SK.-1 I 	;r 	 I-iunthj. Arc'. Itninedjte 

20. 431 1  5hr. . iYni. A. 	i':--ii 	•'..Ltlpur 	Sri;t'jtr 	30.06.97 
• 	.ti 	.1. 1 rt  J. 

4399 Slit 1. 1.D. F;itrhlet 	;s:-i I 1. 	rt: )Uair 	Miumbal Area Inimeclite 

2746 Shul, 	 LUG 	.I-1 tnht 	11)tl 	20.06.97 
• 	_hlL•.h lit 	

• 

i3l.39, G111. . rL-.i'1::;1I 	JUG 	,kIll 	J,lmii11itr 	30 .06.97 
(c'i 3:i'' .\.I 
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1 W4'ftr 	p1 	 I>ign 	Flea 	 To 	qp6cifii 
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i.*:lic ving 
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32 	4536 	1ir1 	I y t e r i 	r 	io 	p'i u I y 	t I) 	fl -it I 	l' 07 .97 

;q. 	565 	:Thr.t . 	K.H. 	Ptti;; 	 ;.jIl(JI)r ; ! c 	fl.)(j 3 1: 
- 

	

4. 4910 &I)L1 . 11alirnin t). ; tzJOo[ 	• ( ocIi in . • . H iqhkqr 	2U. Q( .91 

	

i 	:r xid'r}i r 	Il i z du  
! 	. 	 ... 	..-- 	., 	.. 

A K. tluh(l 1 I 	I . 	11 1fl I 	Ev 	y 	C] ctt I 	' 	30 	)(\ 9/ 

' 	 1 3°i t I • fliii I ul) 	i. 	IZd)L 	it I (U I ' ii 	Ii it ve I II V 	15 ..()•/ • t) / 

i 	
f 	 I Pj 

I 	
L s 	 I 	r! I llLI 	s f 	, 	j 	ingi 	c cnnj ba 	30 06 • I 

	

Shr i 	n 	 ii , p 1  s 	j 	'1L) H 	mntjt 15 o I y I 	. 	 ... 
i . 	 6057 3hri . flarikuini r 	si: i] •ii Ahtiidibid 	Port, ;1 I r 	1) .06 97 

1)1r!k 	 . 	 . 

	

. 	. \ 1141. 	55'/ 	ii -  I . 	tt ir:t 	.j , .) 	;.,f 	 i', t. 	 (m .3 	07 

421' 5061. Shri , fl1fdl11. 	S a r a l%l il la Df1 hi 	: Uarctl.ly 	30 .06 .91 
I 	 ( 	 3L1dYIJ.L 

	

, 43. 5161 3hti 	u,ider 	Localwala Ii ii 1] ly 	AhinedabjJ 	35 07 97 
4. 5548 Smt, N, Appal sa 	 II1J Visakhapawlim cocIpAlly 	30 u6 91 ic 

, 6044 	iitt.. 	Anu iuy 	 f I uiJ J. ...Lunc1( rabad lot L UI Ir 15 0/ 91 

OWN Irdi) ii:r O?d 	I 	 I iw; of 1 	tiljvjrju] 	out of which 22 

	

1 1 hve L((3J c . cr1 	3 c\rtci L'. & 	II I (Ii. L 	t ILL t .r .L I )et_s, so Ii IV 	ClJ jtiJ 6 
..p vo1unLeer i tnd uheic vc i 	I 	is itoL pofinible we have po e3 out. the 

.. 	f)one5t' staye 	as per ': U cy cxt tiiicj or this isii.ie. 

( 	3 	Eyccpt 'i ITh 0 i 	I ii I ntj 	' c e ligi I, k for ii t 	n nfr btloCi ts / 	tn 	 ';izsJb1e 	1' 	ru) 
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! 	 hid vtdtldj n rn p 	I 1 / 1 y re 11 / d 	p r Ui 	ci I 

	

i ' reJ.iC\'j fl9 (3 it 	ii.ji j) 
 

I IJ I 	I. hf 	t. 	n iii 
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, 5. 	I'1ie conCi in acv tnn.  
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­ L" . SARICAR. ) 
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ii 	 i .••i  J o r 
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/ 	 - • 	,. 	 0 	 . 	
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3. Al] flLiij 

ij
flIt lflhijC, i 	Li 	I 	lit I Irnjcir/ thtlhttflpUr/ tliPI1/ 11 , nthn;/ 
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/ 	I him 1") / j, h/ 	UUI 	&/ Wit iiItj/ LII IIIII Z I / 
'AIf1)1U/ 	Qh)cto(J d 	• I 'til 	kt ut; 'tu / Ar / 	n)i1t3) / 	ot t 	101 xl 

1oip.y/ (0( Iiit/ 	'U t L (iitjj / /i;]t,L.1/ 	kno tt,n/ 
Ert)Ju ih/ I 1 1 11)3 I 	i 	/ 	 - 
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110 /CCQtihhh.lI J)1tv.:hi 	•r/ Il'il I. 	) 

	

j 	 3 /CovniuL,: !IIJU(.I C); 

• 111divicul c')'1:mn Im:I 	( ['ii r:ouqh Propit Chinnc1 	) 
'.':t n;. rF3' cOflcerneiI 0 

 ••4 	•9 	It, Opt. 3/I_3/it. 	 • 
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4 "AN17%MN ST0111S DrtTENT 	
) Illation A(flflUA 	 NlXUR - 

S 	rIi.bi, No. 	i)rJ/;—L 	I I ( 	 I )nte ( 	4 if U t I 

To, 	* 

PN 38OO-Shri ,(1tjt I  

CSD 
I5 	t)f'O'2 11i,G1)C)i111A 0 

0 	
MOVEME!'!T W1DEfl - or: TflANSFErI 	 - 

— 	 In accordance with head 0(11cc Trnusler Orde, 	 1 €7'91 -Unfed
—r 

 

YOU nrc/will bg relloved of )'otir Iiticq w e 19 • A''' • '91 	(,(J1N) with ;m1ruclionq to 
tejort to .CSJ1I41Afl,\ fill 	Q1

nffer avn(linp 
x 	.. . 	 sIayr lrtiv 	

. 	 I':I), 	;''Iiitig tii;i... 	
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AnnexureIV series 

To 
The Deputy (enera1 marçer 	(F&A) 
:ca:nte . 	Stores Department 
ADE.LPH1 	119 MKRoad,, 

MUHBAI-400 020 

(THROUGH PROPER CHANNEL) 

Respec ted Si r 

Sub : 	PAYMENT OF SDA IN NE REGION. 

Reference HO Serv:ice Order No. 9/96 da Led 15 	1. 96 and 
/dm/b1/175I/4518 dated 6th Aug 96. 

i: 	was 	appoin ted 	as 	LDC 	and 	j  aired 	in 	my duty at CSD 
Depot Srinaqar. 	After completion oft entire at Sr:inaqar depot 
I 	as posted to Missamari on 15 3un 92, 

in this connection • 	.1 am eligible for sDA 0 Ps. 12 1/2% 
since 	my 	reporting 	at; 	this 	depot 	which 	is located 	at 	NE 
Region 	Therefore 	:r 	request 	you 	to 	he 	kind enough to pay 
the SDA 'Aihich has been stopped in August. 	1996. 

Thanking you 

You rs 	f 	I t: h f 	1 1 y, 

Date 21st; Aug'96 
Sd,/....Illegible 

(RAN:rIT SUTRADHAR) 
LL:'C RN 8017 

CSD DEPOT, M1SSAMARI 



rne>ur'eI\/ series 
To 

trhe DGM( F & ) 
çNTEEN STORES DEPARTMENT 

DELPHI" 119 M.K.Road 
MtJNB I '40O 020 

Sir, 	
( (THROUGH PROPER cHpi\u!EL) 

Sub 	PRAYER FOR PAYMENT OF S.D.A. 

With due respect • I beg to state the iol lowing few 
lines for your kind information and necessary action please, 

that Sir, 	IN 1. t.iai. lY 	I was Posted at 	(2:SD 	Depot 	D:i rnapur 
in 	1984 an d 	subsequen t I :v I 	have 	been tren sf erred 	to 	Rase 
Cepot Mumba.j 	in 	the 	year 1990 and fu rther re-poeted at CSD 
riaslmpur wef Nov p 92. 	In this connection I am ci iqIbl.e to get 

from 92 onwards as per directive of Guwahati High Court 
judqment (Copy enclosed). 

owevr, I had a .1 ready represen ted vi de my appi icat:i on 
dc ted 18.2.2000 which was forwarded my Masimpu r depot I eter 
No. MPD/EST/pt-24 76/151 dated 24. 2 . 2000.. Again I SLI hm i tted 

reminder on 28.6.2000 but ti :11 date neither I have been 
p3.d SDA nor any reply received, 

In view of the. above I therefore 	requesting your 
honour would be kind enough to please look into the matter 
ard necessary SDA as applicable may kindly be paid to me at 
the earliest. 

rhati king you 

Yours faithfully. 

Dte C'l.S.Qi 

Sd / 
(z. . RtGKHt.JM ': 

pN2476 Secu ri •ty Inc haqe 
c:SD Depot Missamari. 

v2 2,vi( 
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ri>:u ce''i:i series 
MMD/EST/66/1745 

11 Jan 2002 

To 
iH E DON C P & ) 
CSD HO MUMBAI 

SuBdo 	PcYfriENT OF SD A.  

Refe renc:e your letter No 3/dm/6L/1634 (SD) /6472 dated 
9 ii. oi advising us to obtain and forward original ru 1 ing to 
an4xure 10 to pages 60/63 to Cabinet Secretariat (El 
SeCtion) UO No. 26/12/99Est-lV dated 2.5 2000 regarding 
claiif icti on for payment of SDA to the anti tied parson 

. ccordiriqly the concerned staff members have obtained 
the. certified copy of Origi nal Cabinet Secretariat Ruling UO 
No. 20/12/99'EA1'1799 dated 2.5.2000 from the Central. 
dmin istrative 'Tribunal GUwahati Branchs .. m to the same 

effot regarding payment of SDA to the en ti tied persons 
serinq in N,E.Region. 

 At the 	time 	of 	obt;airt:inq 	the above certified true copy 
of 11:he Cabinet ruling shown 	in para 2 above the reason for 
diferences in number 	and date to the same ruling was also 
clarified and 	c:onf i rined to say 	that the date and numbers to 
the Secretariat 	ruling 	as 	shown in para 1 	above 	under 
reference was 	erroneousi.y 	typed and the ruling 	number 
forkrding herewith is 	correct. 

Keeping in view of the Cabinet Secretariat ruling you 
are requested to please settle the long pending issue as 
admissible regarding payment of SD( to entitled staff as per 
Sl No. III. and IV at pare 2 of C(O Sectt UO No. 20/12/99 
E'"1'.1.799 dated 25 20Q0 order. 

Encio 	a/a 

3d / 
(S. K. C.ilJr.T) 

AREA MINrGER 

e rj 
J,J0 COA / 
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To 
	

\ 

The Generel Hsneger 
(JSflt!en etore s  D.partm.nt 
"Adel;hi 1?uild.tng 
119 M,V,Road 
1iumbs.j 	400020 

(Throuçh £rcpSr (7snn.1) 

a, t.. P.Pi1T'; ;iA'4r1I4_pf 8çzATi t*ir 	L7WCS 
7L tJ 1(I 0Y. 

ajre  

With due zeept I humbly nuksnit that 1 -- an p1oy-ce 
in the Canteen S tore,s Depaxtm.nt at presint posted at $Lssamari. 

(,rc) 

P That 1 was appcinte4 as such in the year 1939 at 
*pLni depot. I had been serving there at £c* 	//;t'e. year. 
Continuaualy, Thereafter 1 tad been tranaie:r.d to ZLgs,nari. 

That since mY tzangter fri 	fl. I ieir•Dspot in 
1992 1 had a.'t been qrartei the Spacial d1ty &llow;nco in&pite 
of my representation to my hgps. 

That the posh 'ton of jjzdnt.LnQ $peo1'J 4uty allouanee to the np1cjes bionç to thi t.Region and aubnWoat by outsid the PL.c. Region t1he been changed and it isthendeney clear fzi 
the diEectJcn I sstI hy tr.ctor (z.R) in this respect that .v.* the aubseu.nt1y posted outeid, N.I. kegion* amployee end ther. 
after roitod/transferred to N..M.gion i9 . also eligibis for the 
seFt Special &%ty,  allowenc,. This has the referrerce of p&r&gxgpb liii 
of Anne,nure XI of the direction of Thri, P.N.Thakvr, Bon'bl. Ditect 

That inspite of the above clarification I. have been 
deprived of having the special cuty a110i,ence ira 2hp depi*rthept 
concenst',n s.n'e. my tr!tr!fer to ;i v -fi, 'Iervics frc 	oJ- iIc.-t_ 
without any raon vbetxo,nvvr. 	 . 	. 

'Jn1er the abcve fct$ and circurnataocs. may I appeal. 
your Kcnour to bv grecious riqh to conaidar my case ympeth.ti... 
emily. I9e11y as well as equitably and pai$ necessary order from  
your ifonour a end for cjrantin0 th. special duty allowance admissible 
to my case for ends of Justice. 

Then)ttng Yoi, 

Tours faithfully, 

JCtZ--t\ 	tL tap& 
£ncj i.. 	 iiL.ieJ1\et-3._ 
1. couxt Caaa VerJ.jçt, 	 we No. I 
2 0  Appointrent letter. 	 L)esignati.on • 
3. $ovenent order, 	 CSI) L)epót Misoarnctj, 

'I 
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I 	 - 
TO 	 \ ry 

The Of'nerel Manaqer 	 (\i'  
.ciatteen Stores £ip0rtrflnt 

1 . 
	

"MeipM flui1din. 	. 	. 	 . ,. 
119 H.K.kOed 
kiwbai - 400020 	. 	. 	. 

(Thricih Proper Channel) 

Sub a- 	ARDIG G1A9CF 	L1L 11 
_1?LOYlE. 	. 	•. 

Sir,  

71th 3ue te'prt T hurbly ibrit that I m en employse 
in the Cnntenn tcrc L)partrneflt it prei3nt ponted at Mieaameri. 

That I wi'e appointed a3euch in the year, 1990 at 
Srinor dtpot. I hao hen setving there at fcr one & half yeors 
continuously. Thereafter I had been transferred to 4isiarneti. 

That atflc' i trtrfer frcr Thiu & K a shm.ir Depot in 
1992 .1 had not been granted the 	cisl duty .  al1*renie inspite 
of nry rørosentteion to ny highup. 

That the position of çrenting cpceial it.y el1ewara 
to the eapioyees belong to the N.J.1eqion and stbaquent by outide 
the p1.2. flqton has ben chnyi and St 	- br'r.ntt-y cr fran 
tb. a.i r'tJ on t ud by Dl rctc.tor 	in thi q rerpw' t that even 
the nubequtnt1y posted outeido 	Regions p19ye. end th.ro- 
after po ed/tranafrred to N..Region i Also eligible for the 

paciaI duty 11ownco. This 	i the reerrencn of paragraI III 
ot Aniexure II of the direction of, Shri PN.ThtkUi, ,Honble DLector 

That inapite of the above ci ifictior I. have Ladn  
deprived of neving thu ioeciai 	aIlo'nc fm the di'partment 
COhCfliOn. since my. tr nsfr to N.E. e 	 •j &Jç 
withOut any reason whatgoever.  

Under the 	fzicts ar.d circUT9taflc 	ni-y I app!.a1 
your licnrAir to be aracious enough to cier .t'y cec yTrpzthr!ti-
cally, legally as ve3l a. Lçtit.1y nd pass ncennary order from 

our $onoure end for grarting the speca1uty altowarce admissible 
to rny.eane for ends of u3tic. 	- 	- 	- 

- 	 - 	 S 	 - 	
- 

 

Thanki rig You, 

[7 
1 7 
IKYSH / 	?ncl s- 

- 	 1. court Case Verdict. 

I -  2, Appointmeot letter. 

3, Ilovement order, 

0I  

YOU 	fai, thEully, 

- () 	 C

Name i 	L.f 	
-'

1. 

I 	0.. I 	
JT 

	

Iesignótion* . 	,L] 	( -s. ) 
CS!) Depot,- Miesamari. 
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MMD/ST/60/3860 

To 
4 he 
io: ML'r1RAI 

SEC. 6 (PS) 

Annexu reV series 

27 Aug. .2002 fS 

PAYMENT OF SDA TO THE STAFF POSTED I N THE NEI 
REQION 

Eu rther to our I.e tter No. MMD/ES1 /60/3818 dated 22 
pn the above subject, 

3 more appl ice t:ion dated 21.6.96 submitted by the 
Lrnlerrnentioried staff are forwarded herewith for your 
'ied.essary action please. 

:. 	6017 Shri Ran.9 it Sutradhar • 	LDC 
2 	5665 Shri Paresh Su tradhar 	Mazdoor 
3. 	4210 Shri Chetelal, 	F. 	Vatchmari 

persi service dates in brief for the above staff are 
s below for your ready reference p1 ease 

PN 8017 Shri 	Ran.1 i.i 	Sutradhar. 	LDC was 	initial, ly 
appoi.n ted at Srinagar and then posted to Missamari 
on 15.6.92, His home address is within the NE 
Region, 

PN 5665 Shri. Paresh Sudradhar,  , 	Mazdoor was 
initially appointed at Port Blair and then posted 
to MisalfIari 	on 16.7. 92. 	He home address is within 
the NE Region. 

PN 4210 Sri. Chetelal, 	E. 	Vatchmari was 	initially 
,ppoiri ted at Arunacha], 	Depot 	(now known as Masi mpu r) before 

or:iqinatinq the SDA order. 	Now he has posted at •j s depot ex Calcutta from 1.794. 	His home address is outside the NE egion 

in view of 	the different personal service dates we 
request you 	to please verify their eliq:ihil i ty and if they 
are eliqi'ble 	payment may be made. 

Ehc.o 

5d/' D.P,Misra 
Officer in charge 

( o z No 	ec 3 (B I ) 	For information w 1 th rd Ci en-e to 
you r :er urder No, 9/96 
ahd .you r letter No. 3/Adm/ 
B1/1 791/4518 dated 6.8.. 96 

L.0 . kMt:ast;) 	" 	Fo ninf ormetion please. 
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Annexurc-V series 
CS]) Depot 
MISS AMARI 

A.G.MO(ACCTS) 
SEC-6 (PAY ROU) 
CSD HOMTJMT3AT 

tvI1DIEST/66/261 	 26 Apr 2002 

Sub: PAYMENT OF SDA. 

Reference your letter No. 6D/PRISDA/1052 dated 26.3.2002 for payment of SDA 
endorsed to RM(E). 

As desired a list o the eligible employees of this depot for payment of SDA as per 
enclosed format is forwarded herewith. 

The enclosed format is duly signed by the eligible employees and shown details 
of posting effected to them till date during service period. 

The details of the employees as per attached format are as under :- 

SIN: P.No. Name Design Name of the depot 
0. served outside the NE 

Region 
01 2078 Sri D Mazumdar Asstt. CSD Baghdogra in 

 May '97 
02 1402 Sri A.N.Shamia Supdt. CSD Jabalpur in 1969 
03 2073 Sri P.C.Malakar SK-ll CSD Baghradcgra in 

11978 
04 2172 Sri N.C. Kachari SKII f CSD Port Blair in May 

'99 
05 2191 Sri H.K.Deka SK ifi CSD B.D.Bari in Feb 

89 
06 2476 Sri Z. Rangkhum S/Jncharge Base depot, Mumbai in 

1990 
07 2733 B.D.Sharma LCS(S) CSD Srinagar in 11/92 

_____  (11/92) 
08 4952 Sri Lokeswar Das Mazdoor CSD Port Blair in 2/88 
09 5261 Sri Dchcswar Das V/Man CSD Agra in 01/95 

110 5198 Sri B.D.Barman W/Man CSD Kolkata in 11/97 
'Ii 5564 Sri Gancsh Kumar W/Man CSD Kolkata in Jan'93 

12 5945 Sri S.P.Neog W/Man CSD Visakhapatnam in 

13 4915 Sri Deben Ch. Das W/Man CSD B.D.Bari in 
May'88 

14 4720 Sri Indreswar nath Mazdor CSD Cochin in Mar'95 



r.. 

c- 
  40- 

15 4681 Sn Kasim All 1 Mazdoor CSD Daghdogra in 
Jan'94 

16 5657 Sri Sri Ramjan All W/Man CSD Port Blair in Apr  
1 89 

17 5787 Sri B.B.Debnath W/Man Kolkata in Mar'90 
18 5800 Sri Kajal Das W/Man CSD Ramgarh in Jan  

1 95 
19 8017 Sri Ranjit Kr. Sutradhar LDC(s) CSD Srinagar in 

Sept'90 
20 6222 Ri Antony Topas WIMan CSD Bikanar in 

Sept'98 
21 2076 P.K.Dutta SK-ll CSD Baghradogra in 

_ ________  Dec'90 
I 22 6046 	1 Sri N.C.Boro Peon CSD Delhi in 1992 

Sd/- Illegible 
(S.K.GUPTA) 
AREA MANAGER 

Encic A's 

Cc 1'To. Sec 1(Adrnn) - 	This has reference to your letter 
No. 3/Adrnn/B-111634(SPA)/1549 dt. 8.4.2002 
addressed to AAO (Pay Bill) with a copy to us. 

Cc 'M (East) 	- 	for infOrmation please. 



Annexure-V(Serjes) 

THE 
dSD 

1HE 
CSD 

MD 

MANAGER 
DEPOT MISSAMARI 

0CM (F & A) 
HO MUM8AI 

'EST/66/1175 Sept 2C'C'l 

Slub 	PAYMENT OF SDA TO ALL CSD EMPLOYEES SEVING IN N.E. 
REGiION, 

Reference 	this of lice 	;i e t:ter No 	MMD/EST/66/2241 da Led 

'tkth Feb 20cc vide which the copy of representation received 

Fom Pres ide.ril: 	and 	Secretary 	cf C:SD 	Depot 	Missamar I 

enp 1 oyees Un ion 	(Copy Enclosed) 	requesting to release $DA to 

C r 0 employees serving 	in 	NEReqion on 	basis of 	having 	All 

Ipdia Transfer 	Liabi ii. ties 	was torarded 	to 	you 	f o r 

Fvourable action. 

2 Since the 	union 	side is 	pressing as hard to know about 

t1e action , 	you 	are 	reques Led 	to please 	convey 	us 	the 

p(coqress in 	the 	matter 	if 	any 	to 	enable 	us 	to 	convey 	the 

s4me to the union rep. 

Edo 	a/a Sd/ 	I llepible 

(V, 	PANDIAN) 

AREA MANAGER 

CQ President/Secretary 	For information 
CSD Employees Union 
Missamari 

!Cq MMD/0012/02/EST/ 

/ 
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Annexure-V series 
CANTEEN STORES DEPARTMENT 

From 	 To 
Accounts Section 	 The Manager 
Pay Roll 	 CSD Depot 
CSD HO Mu mba i 	 Na ren q 1. /D :i mapu r,/Mas I mpu r/ 

Missamar I 

Ref No GD/PR/SD/1052 	 Date 26 MAR 02 

Sub 	PAYMENT OF SDA 

Reference clarif ication Cabinet Secretariat not No. 
0I12 /9-F A 1. 1 79 3d Ld 2 5 2000 on payment of JDA 

2. 	The fol lo'ing category of employees are ci. iqible for 
SDO. 

An employee belongs to NE Region and subsequently 
posted outside NE Region, if posted/transferred to NE:. Region 
and he is also having a common All India seniority and 01.1 
,trtdia transfer liability., 

An employee hailing f ram NE Region posted to NE Region 
:initia1 ly but subsequently transferred out of the NE Region 
but reposted to NE Region after sometime serving in Non NE 
Region, 

3. 	In viej a the above you are requested to forward the 
deta. i ls of such employees who had worked or are working:i. 
your depot for working out the SDA arrears. 

4. 	Please accord pr:iarity, 

S:d/" Il legible 
(M S RAJPI.JT) 
0GM (000TS) 
FOR DOM (F & 0) 

Cc 	RM (E) 	" for information and necessary action 
please. 

/ 
ell 



GOVERNMENT OF INDIA 
MINISTRY OF DEFENCE 

CANTEEN STORES DEPARTMENT 
ADELPHI' 119 M>K>ROAD 

MUMBAI400 020 

Ref 	3/ADN/B...9/179i 	 ic July 2002 

CSD Q.R,DER NO. 1/ZQ02  

°ART : 	
PERSONNEL & ADMINISTRATION 

SUB 	
SPECIAL DUTY ALLOWANCE FOR CIVILIAN EMPLOYEES OF 
THE CENTRAL GOVERNMENT SERVING IN THE STATE AND 
UNION TERRITORIES OF NORTH EASTERN REGION 
INCLUDING SIKKIM 

A copy of Oovt. of India Ministry of Finance Deoartrneflt 

of Expenditure 0..M No ii(.5)/9' 	
.11(B) dated 29 05 2002 on 

tho al:'ove sub:i ect is reproduced as Annexu re A to this CSD 

Order. 
ju, 

(N,B.,S1NOH) 

DY. DENERAL.. MANAGER (P & A) 
FOR GENERAL MANAGER 

DISTRIBUT ION 

1 . 
The Secretary B000S New Del hi. 

2i 	GM 

4 

.7 

9 

.1.2. 

.1,3. 
IA.. 

16. 
15. 

. (11' 
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EtUJE 'A' TO CSD ORO NO 1 1!4WJL UM I IJ IV - JVLI hUU 

F,No. I 1(5)/97-EIJ.(B) -  
/ 	 Government of Indjà 

• 	 Ministry of Fina MAZ 

Department o(txpenditurc 

New Delhi. dated the 29"  May, 2002. 

OFFICE MEMONDUM 

Subject: 	Special Duty Allowance lr civilian employees of the Ccntral. 
Government Serving in the State and Union Territories  of North 
Eastern Region including Sikki rn.  

The undersigned is directed to refer to this Dcpartmcnt's OM No.20014/3/83-
EJV dated 14.12.83 and 20.4.1987 read with OM No.20014116/86LEJV/E.1I(B) dated 
1.12.88, and OM No.1 l(3)/95-EJ1.(B) dt. 12.1 1996 on the subject mentioned above. 

2. 	Certain incentives weic granted to Central Government employees Posted in 
NJ region vidc OM di 14.12.83, Scc.ial Duty Allowance (SDA) is one of the 
incentives granted to the Central Government employees having AJl India Transfer 
Liability' fhe necessary clarification for determining the AU India Transfer Liability 
was issued vide OM dt 204 87, laying down that the All India Transfer Liabrkty of 
the members of any service/cadre or incumbents of any post/group of posts has to be 
determined by applying the tests of recruitment zone, promotion zone etc $ i c, 
whether, recruitment to service/cadre/post has been made on All India basis and 

fn whether promotion is also done on the basis olan all India comon seniority list for 
the sérvicelcadre/post as a whole. A mere clause in the appointment iettei to the effect 
that the person concerned is liable to be transferred anywhere in India, did not make 
him eligible for the grant of Special Duty Allowancc . 

• 	 3. 	Some employees working in NE region who were not .éligible for grant of 
Special Duty Allowance in accordance with the orders issued from time; to time 
agitated the issue of payment of Special I)uty Allowance to (hein hefoic CAT 
Guwahati Bench and in certain cases CAT upheld the prayer of employees. The 

7 Central Government (lied appeals against CAI' orders which have been decided by 
Supreme Court of India in favour of UOJ: The E-lon'bie Supreme Court in judgemnt 
•delivcied on 20.9.94 (in Civil Appeal No. 3251 of 1993 in the Case of UoI and Ors 

•f1 

	

	/ V/s Sh. S. Vijaya Kumar and Ors) have upheld the submissions of the Government of 
India that C.G. civilian Employees who have All India Transfer.Liability are eçititled' 

cP to thà grant of Special Duty Allowance on being posted to any station in the North 
Eastern Region front outside the region and Special Duty Allowance would not he 
payable merely, because of a clause in the appointment order relating to All India 

0, 	Transfer Liability. 

4. 	Jn a recent appeal filed by Telecom I)cparilncnt (Civil Appeal No.7000 of 
2001 - arising out of SLP No.5455 of 1999). Supreme Court of India has ordered on 
5.10.2001 that this appeal is covered by tI1CjIRICmCIII of this Cowi ii the case of tJl 

• 0 	 & ( kg. vs. S. Vijayakumar & Ors. reported as 1994 (Supp.3) 5CC, 649 and followed 
in the case of (.101 

& Or.c vs, Exectitive OI7icerc' Associstion 'Qiotiji .C" /99,7 0 	 • 	14' • 	
. 	 \(/ 	

ç 	
0• 

•0 	 0 	 / 
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(Supp. 3) SCC, 757. Theicforc, this appeal is to be allowed in liwour of the UOI. The 
Hon'ble Supreme Court further ordcrcd that whatever amotint. has been paid to the 
employees by way of SpA will not, in any event, be ,rècoiered from them inspite of 
the fact that the appeal has been allowed. 

5. 	In view of the aforesaid judgcmcnis, (he critcria for payment ol' Special Duty 
Allowance, as upheld by the Supreme court, is rciteratcd as under:- 

"The Special l)uty ,  Allowance shall be admissible to Central Government 
employees having All India Transfer Liability on posting to North Eastern 
region (including Sikkiin) from outside the region" 

All cases for grant of Special Duty Allowance including those of All India Service 

Officers may be regulated strictly in accordance with the above mentioned criteria 

6 	All the Ministrics/Dcpaitmun' cit are icquested 10 keep the above 
instructions in view for strict conipliancc. Furlher as per direction of Hon'blc 
Supreme Court, it has also been decided that - 

The ainount..alrcady paid on account of Special Duty Allowance to the 
ineligible persons not qualifying the ciiteria mentioned in 5 above on or before 

• 	 5.10,2001, which is the (late of judgement Of the Supreme Court, will be 

• 	waiycd. 1-lowever, recoveries, if any, already made need not be refunded. 

.. The amount paid on account of Special Duty Allowance to ineligible persons 
after 5.10.200.1 will be iccovcrcd. 	. 

These orders will be applicable motalis mutandis for regulating the claims of 
•  Islands Special (Duty) Allowance which is payábleon the analogy of Special (Duty) 

Allowance to Central GovernmcTlt Civilian employees serving in the Andaman & 
Nicobar and Lakshadwecp Groups of Islands.. . 

in their application to employees of indian Audit. & AcôoUnts Department, 
these orders issue in consultation with the Comptroller and Auditor General olindia 

(N.P. Singh) 
UziderSecrcthry to the Government ofIiidia. 

All Ministries/Departments of the Govei nmen( of India, etc 

Copy(sith cpare copies) to C&AG UPSC etc as per standard endorsement 
llst. 	 . 

c 
H 
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Annexure-VI 

1RT CASE 

Cabinet Secretariat 
(E. A. Section) 

jct: 	Special (Duty) Allowance for Civilian employees of the Central 
Government serving in the State and Union Territories of North 
Eastern Region - regarding. 

SSB Directorate may kindly refer to their UO No. 42/SSB/AT/99(18)- 2369 dated 

31.03.2000 on the subject mentioned above. 

The points of doubt raised by SSB in their T.JN No. 42/SSB/AT/99(18) - 5282 

dated 2.9.1999 have been examined in consultation with our Integrated Finance 

and Ministry of Finance (Department of Expenditure) and clarification to the 

points doubt is given under for information, guidance and necessary action: 

i) The Hon'ble Supreme Court in their Judgment 
delivered on 26.11.96 in Writ Petition No. 794 of 
1996 held that civilian employees who have All 
India transfer liability are entitled to the grant of 
SDA on being posted to any station in the 
N.E.Region from outside the region and in the 
following 	situation 	whether 	a 	Central 
Government employee would be eligible for the 
grant of SDA keeping in view the clarifications 
issued by the Ministry of Finance vide their uO 
No. 11(3)I95.E.11B) dated 7.5.97  

 A person belongs to outside N.E.Region but he is No 
appointed and on first appointment posted in the 
N.E.Region 	after 	selection 	through 	direct 
recruitment based on the recruitment made on all 
India basis and having a common/centralised 
seniority list and All India Transfer Liability.  

 An employee hailing from the N.E. Region No 
selection on the basis of an All India recruitment 
test and borne on the Centralised cadre/service 
common 	seniority 	on 	first appointment and 
posted in the N.E.Region. He has also All India 
Transfer Liability.  

ii) An 	employee 	belongs 	to 	N.E.Region 	was No 
appointed as Group "C" or "D" employee based __________________ 

I l 

1 

2. 

/ 

/ 



on local recruitment when there were no cadre 
rules for the post (prior to grant of SDA vide 
Ministiy of Finance OM No. 20014/2/83-E.IV 
dated 14.12.1983 and 20.4.87 read with O.M. 
20014/16/86E.11(B) 	dated 	1.12.1988) 	but 
subsequently the post/cadre was centralised with 
common 	seniority 	list/promotion/All 	India 
Transfer Liability etc. on his continuing in the 
N.E.Region though they can be transferred out to 
any place outside the NE Region having All India 
Iransler Liability. 

 An 	employee 	belongs 	to 	N.E.Region 	and YES 
subsequently posted outside N.E.Region, whether 
he will be eligible for SDA if posted/transferred 
to N.E.Region. He is also having a common All 
India seniority and All India Transfer Liability  

 An employee hailing from NE Region, posted to YES 
NE region initially but subsequently transferred 
out of NE Region but reposted to NE Region after 
sometime serving in non NE Region  

 The MOF. Deptt. Of Expdr. Vide their UO No. In case the employee 
1 1(3)/95-E.11(B) dated 7.6.97 have clarified that a hailing 	from 	NE 
mere clause in the appointment order to the effect region 	is 	posted 
that 	the 	person 	concerned 	is 	liable 	to 	be within NE Region he 
transferred anywhere in India does not make him is 	not 	entitled 	to 
eligible for the grant of Special Duty Allowance. SDA till lie is once 
For determination of the admissibility of the SDA transferred 	out 	of 
to any Central Govt. Civilian employees having that Region 
All India Transfer Liability will be by applying 
tests (a) whether recruitment to the Servic/Cadre 
,P'ost has been made on All India basis (b) 
whether promotion is also done on the basis of 
All India Zone of promotion based on common 
seniority for the service/cadre/post as a whole (c) 
in the case of SSB/DGS, 	there is a common 
recruitment system made on All India basis and 
promotions are also one on the basis of All India 
Common 	Seniority. 	Based 	on 	the 	above 
criteria/tests all employees recruited on the All 
India basis and having a common seniority list of 
All India basis for promotion etc. are eligible for 
the grant of SDA irrespective of the fact that the 
employee hails from N.E.Region or posted to 
N.E.Region from outside the N.E.Rcgion  

 Based on point (iv) above, some of the units of It has already been 
SSBIDGS have authorised payment of SDA to clarified 	by 	MOF 
othe employees hailing from NE Region and that 	clause 	in 	the 
posted within the N.E.Region while in the case of appointment 	order 
others, the DACS have objected payment of SDA 1 regarding 	All 	India 



to employees hailing from NE Region and posted transfer 	Liability 
within the NE Region irrespective of the fact that does not make him 
their 	transfer 	liability 	is 	All 	India 	Transfer eligible for grant of 
Liability or otherwise. In such cases what should SDA 
the norm for payment of SDA i.e. on fulfilling the 
criteria of All India Recruitment Test & to 
promotion of All India Common Seniority basis 
having 	been 	satisfied 	are 	all 	the 	employees 
Eligible for the grant of SDA 

vii) Whether the payment made to some employees The payment made 
hailing from NE Region and posted in NE Region to employees hailing 
be recovered after 20.9.1994 i.e. the date of from NE Region & 
decision of the Hon'ble Supreme Court and/or Posted in NE Region 
whether the payment of SDA should be allowed be reverel from the 
to all employees including those hailing from date of its payment. 
NE.Region with effect from the date of their It may also he added 
appointment if they have All India 	Transfer that 	the 	payment 
Liability and are promoted on the basis of All made 	to 	the 
India Common Seniority List. ineligible 	employee 

hailing 	from 	NE 
Region and posted in 
NE 	region 	be 
recovered from the 
date of payment or 
after 20th Sept., 94 

I whichever is later. 

3. 	This issues with the concurrence of the Finance Divjsjon Cabinet 
Secretariat vide Dy. No. 1349 dated 11.10.1999 and Ministry of Finance 
(Expenditure)'s I.D. No. 1204/E.IJ(13) dated 30.3.2000. 

Sd!- 
illegible 

(P.N.THAKUR) 
DJRECTOR(SR) 

Shri R.S.Bedi, Director ARC 
Shri R.P. Kureel, Director, SSB 
Birg.(Retd)G.S.Uba IG,SFF 
Shri S.R.Mehra, JD(P&C), DGS 
Shri Ashok Chaturvedi, JS(Pers),R&AW, 
Shri B.S.GiII, Director of Accounts, DACS 

111.8. 
7. 	Shri J.M.Menon. Director Finance(S),Cab. Sectt. 

Col. K.L. Jaspal, CIOA, CIA 

•bab. Sectt. UO. No. 20/12/99-EA-1-1799 dated 2.5.2000. 
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IN THE CENPRP1L AININISTRATIVS TRIBUNAL 

GHATIBNCH ::s GU1AHATI 

0.A. NO. 30 OP 2005 

Shri Ranjit Sutradhar & Ore. 

*0000 	 pp]4cant. 
- Vs - 

Union of India & Ors. 

. •1I• 	Respo. 

-And - 

In the matter of : 

Wr1tten Statement submitted by 

the respondents. 

The humble re spon dent s beg to submit the pam wise 

written statement as follows 

1 • 	 That with regard to the statement made in pam 1 9, 

of the application the respondents beg to state that recovery 

of Special iXity Allowance from the applicants have been made 

as per the mies and regulations given In pam 6(1 ) and UI) 

of Govt • of India, Ministry of Pinance, Department of xpenditure 

ON No • P. No • 11(5 Y97-2 -II dated 29 May 02 and Service Order 

No. 11/2002 dated 10 July 02. 

Copy of GM dated 29 May 02 and Service Order No 

11/2002 dated 10 July 02 Is enclosed as Annexure - 

1 & 2. The issue was further clarified at Serial 

No. 130 of Swamy's News for the month of Sept, 2002 

at page 75 and 76. Copy of the same is enclosed as 

nnexure '3. 
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So far as admissibility of Special iity. Allowance 

to the applicants in teriis of ON dated 14 Dec 1963, 01 Dec 1988 

and 22 July 1998 is conoenied, and submit that In an Appeal 

filed by Telecom Department ( Civil Appeal No. 7000 of 2001 

arising out of SLP No. 5455 of 1999). supreme Court of India 

has ordered on ø( 05 Oct 2001 that this appeal is covered by 

the Judgement of this Court in the case of UOI & Ore -Vs- 

S Vijaya Kumar & Ore reported as 1994 (Supp .3) 5CC 9  649 and 

followed In the case of UOI & Ore. Zxecutive Officers' Asso-

ciation Group 'C' 1995 (Supp. 1) 300, 757 • Therefore, this 

appeal is to be allowed in favour of UOI. 

In view of the aforesaid judgeinent, the criteria 

for payment of Special Drty Allowance, as upheld by the supreme 

Court is reproduced as under - 

The Special 1ity Allowance shall be admissible 

to Central Govt. 3nployees having All India Transfer 

Liability on posting to North Eastern region inclu- 

ding Sikkim from out side the region'. 

Con sequent to the Hon 'b le supreme Court Judgernent, 

GOl, Ministry of Finance, Department of gxpenditure 

have issued 014 No. P. No 11(5 Y97.II(B) dated 

29 May 02 ( Annexure -1 ). 

2 • 	That with regard to the statement made in pam 2, 3, 

and 4.1, of the application the respondents beg to offe no 

comments. 

1 
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That with regard to the statement made In 

para 4.29, of the application the respondents beg to state 

that it is correct that the applicants are employed at CSD 

Depot • Nissamari except applicant No.9 who is presently 

posted at Port Blair. 

That with regard to para 4.39, of the application 

the respondents beg to offer no comments. 

50 	 That with regard to the statement made in para 4.4, 

of the application the respondents beg to state that it is 

re iterated once aga In that as per the dire ci ion given in 'Hon 'b le 

Supreme Court Order dated 05 Oct, 2001 and Govt • of India, 

Ministry of Finance, Department of Expenditure ON No • P. No. 

11(5 Y97-E-11(B) dated 29 May 02 and Service Order No. 11/2002 

dated 10 July 02 ( Annew.re 1 & 2 )and Samy's News of Sept 02 

(Anne xure -3 ) on the subject of Special Duty Allowance to North 

Ea stern Region, the applicants cannot claim the Special Duty 

Allowance merely because of a clause in the appointment order 

relating to All India Transfer Liability. Special Duty Allowance 

is admissible only to civilian employees posted from outside the 

region and not others. 

6. 	 That with regard to the statement made in pam 4.5, 

of the application the respondents beg to state that the comments 

given at pam 1 and 4.4 are reiterated once again. The Office 

Memorandum under letter No. 20014/3/83.IV dated 14 Dec 1983 

ment loned in the said Ok has already been superseded in view 
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.01 the latest Govt. of India, Ministry of Finance, Department 

of Expenditure 014 No. PN0. 11 (5Y97 -E -II(B)dated 29 May 02 

and acted as Service Order mentioned above. 

7. 	 That with regard to the statement made in para 4.6, 

• of the application the respondents beg to state that as per 

para-5 of ON No • P.No .1 1(5 Y97 -II(B ) dated 29 May 02. Special 

lXaty Allowance is admissible to Central Govt. Employees having 

All India Transfer Liability on posting to North Bastern Region 

(including SIkkIm) from out side the region. 

81 	 That with regard to the statement made in pam 4.7, 

of the application the respondents beg to state that repeat and 

I  reiterate what is stated above. 

9 • 	That with regard to the statement made in pam 4.8 9  

of the application the respondents beg to state that deny and 

reject the contention mentioned in the said pam. Special i)rty 

Allowance is not admissible in the case of the applicants as 

they belozg to North Eastern Region. 

Hon'ble Supreme Court Order and ON No. P No 11(5 Y97-

$11(B ) dated 29 May 02 have clearly stated that Special ]ity 

Allowance is admissible only to civilian employees posted from 

out side the region and not others • Hence the content ion of the 

appj.icants that they have fulfilled the eligibility criteria 

laid for payment of Special D.zty Allowance is not correct. The 

OMs dated 14 Dec 83, 01 Dec'88 and 2id .July '98 are not valid 

in viOwof fresh ON No. P. No.1l(5Y97--II(i3)dated 29 May'02 



isøied by Govt. of India Ministry of Finance, Department of 

xpenditure consequent to the Hon'b].e Supreme Court Order. 

10. 	 That with regard to the statemeift made in 

para 4.99, of the application the respondents beg to state 

that repeat and reiterate 'what is stated above- 

As 

 

regards recovery of Special Duty A Ilowance 

already paid to the ineligible persons are concerned, Respondents 

submit that recovery of Special Duty Allowance was carried out 

as per the direction given in paraG of ON dated 29 May 2002 

biOb is reproduced below 

Para6 of GOl, Mm. of Finance, Deptt. of gxpenditure OM 

No. 11(5y97--1I(B)dated 29.05.2002. 

All the MinistrieS/DePa'tment3 eto, are requested to keep the 

above itiUCtiOflS in view Et for triot compliance Birther, 

as per direction of Hon'ble Supreme Court, it has also been 

decided that 

Ci) 	
The amount already paid on account of Special 

Duty Allowance to the ineligible persons not 

qualifying the criteria mentioned in 5 above on 

or before 5.10.2001. which is the date of 

Judgeiflent of the Sapreme Court, will be waived. 

if any, already made need However, recoveries  

not be re:funded. 

The amount paid on account of Special Duty 

Allowance to ine ligible persons after 5.1 0.2001 

will be recovered 
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No staff has been paid SDA from 01.10.2001 to till 

date except PN-5279 Shri H K Dass, watchman, who has been 

erroneously Id SDA w.e.f. Jan 2003 to March 2003 Rs.12/-

and the same is being recovered as per MO ( Pay poll) letter 

No. 61)/Pi/p&A/1 117 dated 01 Apr' 03 (Anne.ure -4). 

10. 	That with regard to the statement made In para 4.10, 

of the application the respondents beg to state that repeat and 

reiterate what is stated above. 

11 • 	That with regard to the statement made In para 4 .1 1, 

of the application the respondents beg to state that the OH 

U•O• No. 20/12/99A11799 dated 02 May 2000 is no longer valid 

in view of OH No. P No .11(5 Y97 -II(13 ) dated 29 May 02 issued 

by Ministry of Pinance, Department of 1xpendIture consequent 

to the Supreme Oourt order. 

12. 	That with regard to the statement made In para 402, 

of the application the respondents beg to state that repeat and 

reiterate what is stated above. The OH dated 02 May 2000 mentioned 

by the applicant has already been referred in the new ON NO. 

P No .11(5 Y97-II(B) dated 29 May 02 issued by Ministry of 

Finance, Department of Expenditure and submit that recovery of 

Special DAty Allowance has been carried out as per the Instructions 

contained in the said ON dated 29 May 2002, as the Special Dtrty 

Allowance is admissible only to the employees posted from outside 

the region and not d to others. 
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That with regard to para 4.13, of the application 

the respondents beg to offer no comments. 

That with regard to the statement made in pam 5, 

of the application the respondents beg to state that the respon-

dents have not done any Inju st ice or di so riminat ion to the 

applicants as alleged. 

That with regard to para 6, 79 8, 9, 10, 11 and 12, 

the application the respondents beg to offer no comments. 

That the applicants are not entitled to any relief 

sought for in the application and the same is liable to be 

dismissed with oosts. 

Verification........... 



1: 

I, Shri V,Nbb /'?'h 	 , presently 

working as 	 , being duly 

autbotised and competent to sign this verification, do hereby 

solemnly affirm and state that the statements made In para 

are true to my linowledge and belief and those made 

in para 	 being matter of records, are true to my ±fx 

information derived therefrom and the rest are my humble submission 

before this Hon 'ble Pribunal. I have not suppressed any material 

fact. 

And I sign this verification on this i9-th day of 

44,2003. 

DeRMent 
VINOD WMAft 

Regional Manager (East) 
Canteen StoreE Department 

Govt. of India. Ministry of DefettC 
Ouwahati791027 



r .!V TO CFJ ORL3L ri i U/UUL IjP t LI P.S IUL T I J1I 

t. 	 F.No I 1(5)/97-ElL(B) 
Government of india 

.Minjst of Finance 	. 

Departnient of Expenditure 

....... 	. 

: • 	 ,.,. 	 ., 	 . 
New Dcliii. dated the29May, 2002. 

. 	 .. . . 

Q/JJELc'!,NEI11oJ?,lA'J)U.f 

siject: . 	 Special I)uty Allowance flr civilian einployecs of thC Cciitil 
(3ovcrnnient Serving in the State and Union fcrrilorics of Noi I h 
1astejn Region including Sikk im. 

The 
undcisigned is'dirici.ed to 	this Department 's •OM NO 200 1 &l/3/] 

I. tV dated I 4. 1 2.83 and 20.4, I 987 rccd with OM No.2001 4/J 6/86 -E.LV/E. I 1(13) datcd 2.88 and OM No. I I (3)/95-E.1I(B) di I 2. 1 . I 996 on thesu1ject nicntioncd ato"e. rtl ' 

Certain incentives were 8raritcd to Central Goverun ieni eni pioyee; po;1c I in NJ region vide OM dt. 14. 12.83 	Special Duty Allowance (SDA) is one of' the i nce,iiivs granled to the Central 	vernmen( employees having Ai I 1 ndi a 'Fransfti I.i;lI.)iliiy', 'Ihe flCccssLiry claijfjcatjQn lot' determining the. All Endia l'i'ami;fer 1,iabilitv was issued vide OM (11,20.11.87, laying down that the All India Trans1r Liability of .  the mcmi cm's of' any service/cadre or inumbeimts of any post/group of posts has to be (ietcr:iiincl by al)f)Iying the tests of' l'ccfilitrncnt zone, p roill utioll ZOIIC etc., I.t, whether l'ccruitmcnl to scrvice/cadrtilpost 1' ien mnndcThn All India basis and \VI)tliier pronloti:,i1 is also done on tljebasis of ai alLiudja cownon seniority list fbi tue Service/cadre/post as a whole. A iticre clause in the appoiflniemit letter to tIme et1et th a t the person Concerned is liable to be transferred anywhere in India, did not make Iii iii eligible fbi' the grant of Special Duty Allowance, 
, 	..; 	 . 

SOme employees working iii NE region who were .iiot eligible !br grant of Special Duty Al lowamice ii accordance with the orders issued uioni time to I umie 'i tim led the is;uc of payimici ml of S pccial Duty Allowance to ti mciii hefti c CAl', uwahztti Lic:ich and in certain cases CAI' upheld the prayci' of cniplovccs. "he Ccii I m'aI (ovcim,,mjcz)t tiled appeals agaiimsl CM' or(jers which li1ve l)eeIi decided by SIj)iCIUC Court of India im favour of IJOI. The Honbie Supreme Cowt ill judgemeni delivered on 20,9,94 (in Civil Appeal No. 3251 of 1993 in the case of Uoland Ots S. Vijayu Kuniam' and Ot's) have upheld (lie submissions of' thc Guvciiimnemii ol' 'iidit thi4ii ( G c'iIimi I ifiplo) cc who iive All Iiidit I mansfu Liability am c ctiIkd to I fic f;nl of Special l)utv Allowic' oil being I)oStcd 1oil'liitibii iii time Nuit ii :cu &nhOiiiOi,tS,d( th mcio and Special 'Duty AIlova,icwouJ1J mint 'c ) I l( IflIf LI)' btgciu 	01 a cItsc1nt 	pomfltiflLn( 01(1(1 ILl iti IIJ, to All I iith i \ 	I dn.hci LJ(IL)JJ I[ 

a leccol :pj;iJ 1U;d by 'I'elccom I )epnrtnlcnr (Civil Appeal No.70U()  out ni' Si I' Nn.55$ (if' 1 999), Supreme Court of' I ridia ha ordered oii I 0.7.0i I111i11 this appeal is covered by (lie jtidgciue:it olthi Court in t lie Case of UOL 
Qis, repoited as 190.1 (Supp.:) 	", () and fbllnwcd Hi 	i' ':%:;: ol' I JOl 	(),; vs. IccI,live Ofliccrs' AsSUGMIRM 
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("pp. I) S CC, 77. ThcrcIbrc, this a p ual is to be ni Lov;ed in luvour of' th: 
lJon'Lle Supreme Cowl fl,irther ordercd that WI tcv'r amount lnt; b'en p:hl to the ' CIIJpIOYCCS by .vay of 1),\ will not, in any event s  be iccovcft(l lluni them u151)ite ot dic fact that the appeal has been al Iuwcd. 

3. 	In View of' the alicsaicl judgenicnts (Lie eritci ia For payiiient or Special [)uty 
Al lowaIIcc as upheld by the Supreme court, is reiterated as uiider- 

"The Special. Duly Allowance shatJ 6e dinsibk to. Central Government 
employees having All India Transfer Liability oh' psiiig to North Eastern 
region (including Si:kim).ft outside the retion." 

All cases lb giant of Special Duty Alhowniice including those oF All India Service 
M1. 1cers may. be 'egula led strictly in accordance wi Lii the above ilicimi ioi icd elit eria. 

All (he Mini:;li ic;!I)epm(iiicjijs ' tc. are lequested to heep the above 
iflStFuc1jn5 iii vicw ('or ;tiict coinj)iiaiicc: Furhcr, as per cliicetioii of I loiibie 
Supreme Coumi, it mis also been dccidcd that -. 

(i) 

 

The ainulnit already paid on :Icconnl oF Special 
DIII)' Allowance to (lie mel gib Ic J)ersons not qualifying I lie C(itCrii mentioned in 5 above Ofl 01' beFore 

5.10,200, which is the date ol' judgeineiit ol' time Supiciiie Coiiii, 	'ill he waived. ltOVCV e 1 , fCCQVCJ'j5 ILIIIY al eymid; plyQuy be refli Wed, 

the atiloitni Pad Oil aec.(nint o Special Duty Allowance to ineligible i'rsoiis 
alter 5.,10,2001j I 

7 	Hmse ordcr wil I he applicable iiwJIi.y 'nut ,idis fur rci;uljt I nc the cIi ins of 
Islands special (Duly) Allowance which is j'i able oii the analogy of Sl;il (I )tilv) 
Allowance to eiilral Goveinructit Civilian einployue.s seI'ving in the Aiidaiwin & 
Nicobar rind Lakslmaclweep (iroupsoi Isla tids., 

In their aIphiC:'Ht to 	1  i , !:, 	r littiHi Aticlit 
these orders issue in .consu I atioim wi tim the Comptroller ai id Auditor G(2nei al of' I iidia. 

!\ 

(N,P. .Siiigli) 
to tu' 	 (11' Jiitliit, 

of jjj e Govcitijim.rt of' India, etc. 

Spsr&' euf)j'Sj ft 	t;.\( 	JC etc. ;s L'" 51'XIdaF1  (fl1dO0h}j1t 

., 
•, 	',.' 	•',', 	,- 	I-I 
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SwauiY. 	
75 	 Scptcm2OOZ 

1(iiiclly confirm whether the above cases will coniC withIn the 
runbit 61 definitiOn under CS (MA) Rules, j944.' 

S. Chandrat1O 1Y, 

Mciiiager 7,  Internal Audi(, 

	

I.T.t. Limited, 	
00 

Ban galore - 560 016. 

As per OM., dated 17-9-1999, the age-limit has been removed 
and all the Sons who fuiflk the other deperdeflCY conditions are entitled 
to medical facilities irrespective of their age, vide Page No. 106 of 

Swamy 's Compilation of CS (MA) Rules -27th Edition. 

A female employee after marriage has got an option to choose her 
parents or parents-in-law as her family. .jlencc if such an employee 

0 
declares her ,father as dependent on her, 0 

she is. entitled for 

rcimbnrlemcflt, subject to the other condltions. 

Tlie.iflClUSion or otherwise in a Ta1ion Card is not a criterion. 

0 	

•• 	0•

'O• 

Civilian employee voking in N.E. Region.isè1igib1efó' 
Special DutyAllowflflCe, only if he is posted from out-
side the Region and fulfilling the specified conditions: 

As ir Ministry of Finance, Department of Expenditure O.M. 
No. 11 (3)/95-E.1I (13), dated 12-1-1996, payment of Special 
Duty Allowance to the employees who belong to. the North 

O 	Eastern Region has bceii stopped by this offlce. But the said 
cinploycs have now applied for payment of SDA. Would you 

O 	please clarify whether Special 0  Duty Allowance is admissible to 
the Central Government employees who have All India 

O 	transfer liability and All India common seniority list in the 

following situation:- 

• (a) A Central Government . .etnPlOyee who belongs to N.E. 
Region initially posted in the N.E. Region and 
subsequent!)' transferred out of N.E.' Region but 

O  again re-transferred to N.E. Region. 

(Li) A Central Government employee who belongs to the 
N.E. Region initially posted outside the N.E.. Region . 
and subsequently transferred to N.E. Region. 

0 .....
0 	 0 	

Kalyan Ka,nal Do', 
0 	 • 	 Jr. Accounts Officer, 

All India Radio, CCW (E), 
Guwahati - 781003. 
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Pay on prowotiOfl t a post held earlier should not be 

less than the pay drawn Ofl earlier occasiofl 

Ai cmpIOY who 
asraW'ing a basic pay of Rs. 6 1 200 in the 

scale of Rs. 5,5001759,000 with DNI 1-7-1998 was promoted 

to the higher post in the scale of Its. 8,00027543,500 
on ad hoc 

basis from 13-11-1997. His pay in the promoted post was 

li,cd at 
R.  8,000. He drew his annual increments 

in 

November, 199S, 1999 and 2000- He was reverted to his parent 

post on 3-5-2001 and his pay in that post was Fixed at 

ts6,725tat into account the 
annual iicremCntS which he 

buld have drawn had h continued in that post. He was ao 

granted his i ncrenent on 1 -7 -
2001 raising his pay to 	. 6,900. 

On 2611-2001, again he was romotcd to the same higher post 

on regular basis. Ills pay was Fixed at Its. 8,000 in the scale 

of Its. 8,000-13,500 on 26-11-2001 with DNI on 111-2002. As 

the post held by him on earlier occasion was not on regular 

basis, the pay drawn by him on the last occasion was not taken 

into account for Fixation of his pay on his rc_proIfl0ti0 

Kindly clarify whthCF Fixation of pa done on c-promoti01 

of the emptoYCC i.c. on 2-11-2001 is in order. , 

/ 

:1 

s. 
G.D. Gikvod, 

Dy. Secretaly (Tech.) 
Cenfral Silk Board, 
CIiennai - 600 083. 

Fixation of pay on promotion to a pos( held earlier should not be 

.2Llcss than tc pay drawn 
on earlier occasion even if such post held on 

carlicr occasion was on ad hoc basis. But the period for which the pay 

was drawn earlier should not be counted for increment. Hence, in the 
case referred to by you, fixation of pay on 26-11-2001 should not be 
less than the pay drawn in the promoted post on 3-5-2001. 

It 
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Date: 	pril'20030 

SUB: Ok NO.30/03 filed by Shri. Ranjit 

Sutradhar IN CAT. ouwahatj 

Reference your letter No.3/A.u3/Leg$/cc541/467 dt, 26,3.2003. 

Under I1nentioned employees have not paid SDA frofl-1-1-e -oe1 to till date. 

Sr,No. 	P,N0. 	Name 	 Designation 

1,, 1651 Shrj. Biman Dass Accountant 
2, 2075 Shri P,C, Malckar 3K IX 
3 0  2076 Shri. D.K. Datta 3K II 

4, 2172 Shri, N.C. Kacchar 3K II 
 2191 ShrI, ILK, Deka SK II 
 2476 Shri, Z.RangKuns 3/incharge 
 12733 Shri, B,D, Sharma LDC(S) 
 14681 Shrj, Ka5im Mi Mazdoor 

9. 4720 Shri, I Nath Mazdoor 
10 8  4915 Shri, D'C'Daas Watchman 
11, 4952 Shri, Lakeshwar Dass Mazdoor 
12. 4OZVShrj, P,C,Dass Watchmen 
13 5261 \ Dekhswar Dass watchman 

14, 5564 Shri, Ganesh Kiar Watchman 
15 15657 Shri. Raman AU. Mazdoor 

16, 15665 Shri. Paresh Dutrdar Mazdoór 
17. 115800 Shri, Kppll Dasa Mazdoor 

 lb94.5 S.P.Neop Mazaoor 
 6036 Shrj, B.C,Nath Cleaner 
 6045 Shri, N.C.Rewa Watchman 

21. 6046 Shri, N.C. Boro Peon 
222 Shri. Antnony 	Tophe Watchman 

23. 8017 Shri.Ranjit Sutradhar LDC(S) 

2, 	PN.5279 Shrj, H.K.DaSS w/M who is transferred from cSD Depot 
Delhi has been errornously paid SDA WEF Jan'2003 to MARa2003 b.12O6/. 

Rs,402/i. P S M 	The same is being recovered in April'2003 salarc. 

3. 	P.No,2362 Shrj, 5C.Rabha 5K III transfer to Port Blair, 
This is for your information please. 

To, 	a 

AGM.( LEG 	 KJWAM) 
AAOJ(PAY ROLL) 

For 	(F&A) 


